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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028127 A 

(19) INDIA  

(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : METHOD FOR DETECTING AND CONTROLLING BATTERY STATUS BY USING SENSOR, AND 

ELECTRONIC DEVICE USING SAME 
 

  

(51) International classification  :H04M 1/725 

(31) Priority Document No  :10-2018-0000260  

(32) Priority Date  :02/01/2018 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 
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(87) International Publication No  :WO 2019/135486  
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        Filing Date 
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   4)PARK, Min Ho  
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   6)BAE, Sung Gun 

   7)BYUN, Ik Joo 

   8)LEE, Seung Eun 
 

(57) Abstract : 

Various embodiments of the present invention relate to a method for detecting and controlling a battery status by using a sensor, and 

an electronic device using the same, the electronic device comprising: a housing; an accommodation part arranged inside the housing 

and including at least one gas sensor; a battery arranged inside the housing; a memory for storing information, acquired by the at least 

one gas sensor, on gas leaked from the battery and operation control information of the electronic device; and a processor electrically 

connected to the memory, wherein the processor is configured to acquire a detection signal of gas leaked from the battery by using the 

at least one gas sensor, and control the operation of at least a part of the electronic device and/or charging characteristics of the battery 

when the acquired gas detection signal exceeds a predetermined threshold value, so as to detect, in real time, a gas leakage of the 

battery occurring because of the exposure of the electronic device to high temperature or heat generation and control the battery status, 

thereby preventing safety accidents caused by the battery. Other various embodiments in addition to the disclosed various 

embodiments in the present invention are possible. 
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      Address of Applicant :182, Shimobun, Kinsei-cho, 
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(72)Name of Inventor :  

   1)ONISHI, Kazuaki  
 

(57) Abstract : 

The purpose of the present disclosure is to provide an absorbent article in which bodily fluid easily flows in the longitudinal direction 

of an absorbent core and leakage at a crotch region is suppressed. An absorbent article according to the present disclosure has the 

following configuration. An absorbent article (1) is characterized in that: an absorbent core (9) includes a first layer (17) and a second 

layer (19) that are adjacent to each other in the thickness direction (T); the first layer (17) has, in a front-body part (FP), (i) a groove 

(25) extending in the longitudinal direction (L), penetrating in the thickness direction (T), and having a terminal end (27) at a rear 

(RD) position and (ii) a base (29) disposed adjacent to the rear (RD) position of the groove (25) with the terminal end (27) 

therebetween; the second layer (19) has a groove corresponding part (33) and a base corresponding part (35) at positions overlapping 

the groove (25) and the base (29) respectively in the thickness direction (T); and the average density of highly absorbent polymer 

particles (23) contained in the base (29) and the average density of the highly absorbent polymer particles (23) contained in the base 

corresponding part (35) are higher than the average density of the highly absorbent polymer particles (23) contained in the groove 

corresponding part (33). 
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China 

(72)Name of Inventor : 

   1)ZHANG, Yong 
 

(57) Abstract : 

Disclosed are a microwave broadband duplexer and a microwave transceiver apparatus, the microwave transceiver apparatus 

comprising: the microwave broadband duplexer, a microwave transmission unit and a microwave reception unit, the microwave 

broadband duplexer comprising a circulator, a broadband transmission branch filter and a broadband reception branch filter, the 

circulator being connected to the broadband transmission branch filter and the broadband reception branch filter, the broadband 

transmission branch filter being connected to the microwave transmission unit, the broadband reception branch filter being connected 

to the microwave reception unit, the microwave transmission unit comprising a microwave transmission band-pass filter set, the 

microwave transmission band-pass filter set comprising a routing module and at least two band-pass filters, the routing module being 

respectively connected to the at least two band-pass filters and selecting one band-pass filter to operate. 
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(31) Priority Document No  :17205657.4  

(32) Priority Date  :06/12/2017 
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   6)WILKES, Marie -Theres 

   7)WUNNICKE, Odo  
 

(57) Abstract : 

The present invention relates to a formulation comprising: i) at least one hydrolysate of at least one compound of formula (I) 

RSi(OX)3 (I) where X, the same or different, is H, C1 - C4 alkyl or acyl, R = OX, OH, C1 - C4 alkyl or alkoxy silyl-substituted 

ethylene radical, ii) at least one hydrolysate of at least one polyisocyanurate bearing alkoxy silyl alkyl units, iii) at least one polymer 

bearing hydroxyl groups, and iv) a solvent mixture containing water comprising at least one alcohol with 1 to 4 carbon atoms, wherein 

the pH value of the formulation lies in a range from 1.8 - 4.7, preferably from 3 - 4.5, and the content of the polymer bearing hydroxyl 

groups ranges from 13 wt.% to 33 wt.% related to the solids content in the formulation. The invention further relates to a method for 

the production of said formulation, the use thereof in the production of laminate structures and corresponding laminate structures 

having at least two layers comprising the formulation. 
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(54) Title of the invention : PRODUCTION OF PULVERULENT, POROUS CRYSTALLINE METAL SILICATES BY MEANS OF 

FLAME SPRAY PYROLYSIS 
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   2)ANTON, Johan 

   3)PASCALY, Matthias 
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   7)KRESS, Peter 

   8)HAGEMANN, M ichael 
 

(57) Abstract : 

The present invention relates to a process for preparing a pulverulent, porous crystalline metal silicate, comprising the following steps: 

a) hydrothermal synthesis in an aqueous mixture comprising (A) at least one silicon source, (B) at least one metal source and (C) at 

least one mineralizer to obtain an aqueous suspension comprising a porous crystalline metal silicate as reaction product; and b) 

calcination of the reaction product, characterized in that the calcination is conducted by means of flame spray pyrolysis at an adiabatic 

combustion temperature within a range of 450-2200°C, wherein the suspension having a solids content of =70% by weight which is 

obtained in step a) is sprayed into a flame generated by combustion of a fuel in the presence of oxygen to form a pulverulent, porous 

crystalline metal silicate. 
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(54) Title of the invention : INTERNAL COMBUSTION ENGINE 
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(31) Priority Document No  :18153629.3  
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   1)KAROLIUSSEN, Hilberg Inge  
 

(57) Abstract : 

It is disclosed a boxer engine with two substantially mirror-symmetric engine sides (L, R) comprising a crankshaft (1) to which is 

connected, at least two main scotch yoke assemblies (110) each having one main piston (7) arranged inside one main cylinder (I, III ; 

II, IV) of each engine side (R; L), and at least one auxiliary scotch yoke assembly (120) having a pair of auxiliary pistons (8) arranged 

inside a pair of auxiliary cylinders (V, VII; VI, VIII) of each engine side (R; L), wherein the main scotch yoke assemblies (110) are 

arranged synchronized on the crankshaft (1) and the at least one auxiliary scotch yoke assembly (120) is arranged 180° offset on the 

crankshaft (1), each auxiliary piston (7) defining an outer space and an inner space within each auxiliary cylinder (V, VII; VI, VIII), 

the inner space facing the opposite engine side (R; L), wherein, said inner spaces of each auxiliary cylinder (V, VII; VI, VIII) pair are 

in fluid communication and forming a compression chamber, said compression chamber comprises first and second check valves (69, 

70), wherein the auxiliary cylinder (V, VII; VI, VIII) pair is adapted to suck in ambient air through the first check valve (69) and 

compress and pump said air out through the second check valve (70) into a main cylinder (I, III; II, IV) of the opposite engine side (R; 

L), and said outer spaces of each auxiliary cylinder (V, VII; VI, VIII) pair are in fluid communication and are receiving pressurized 

exhaust gas from a main cylinder (I, III; II, IV) of the same engine side (R; L). 
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(54) Title of the invention : FASTENING DEVICE FOR HOISTING ROPE OF HOISTING DEVICE 
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(72)Name of Inventor : 

   1)TĂHTINEN, Jenni 

   2)KOKKO, Henri  

   3)LAUKKANEN, Niko  

   4)ABASS, Adeyinka 
 

(57) Abstract : 

A hoisting device which comprises a body (1), a hoisting rope (2), a rope drum (3) arranged in connection with the body, on which a 

first end of the hoisting rope (2) 5 is fastened, and a hoisting part (4) which ascends and descends by means of the hoisting rope (2). 

Said hoisting device further comprises a fastening device (5) of a second end (2-2) of the hoisting rope (2), having at least one portion 

in which is formed a spiral groove (15) surrounding said portion and in which the part adjacent to the second end (2-2) of the hoisting 

rope (2) is received to surround said 10 portion. The hoisting device further has a fastening arrangement (6) which locks the second 

end (2-2) of the hoisting rope (2) to the fastening device (5), preventing the second end (2-2) from being pulled out of the fastening 

device (5). 
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   2)WEI, Yuxin  

   3)WAKABAYASHI, Hideji  

   4)TSUDA, Shinichiro 
 

(57) Abstract : 

A user equipment for an unmanned aerial vehicle for a mobile telecommunications system has circuitry which is configured to 

communicate with at least one base station. The circuitry is further configured to transmit an indication of a change from an airborne 

mode to a terrestrial mode. 
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   5)MYKRĂ, Mikko 

   6)HELKI ï, Henri 

   7)KOKKO, Henri  

   8)LAUKKANEN, Niko  
 

(57) Abstract : 

A frame structure of a hoist, the frame structure (1) comprising a support frame structure (2), a bearing wheel arrangement (3) 

fastened to the support frame structure (2) by suspenders (4) to support the hoist on a main support structure (12) and to move the 

hoist on the main support structure (12), whereby the bearing wheel arrangement (3) comprises, in the movement direction of the 

hoist, bearing wheels (5) arranged on opposite sides thereof, and upper sheave arrangements (6) secured to the support frame structure 

(2). The support frame structure (2) comprises two plates (7) arranged opposite to and at a distance from each other, the upper parts 

(8) of the plates are bent towards each other, and in the support frame structure (2) there is arranged an axle (10) passing through both 

plates (7), on which axle (10) a sheave (11) is arranged between the plates (7), and the bent upper parts (8) of the plates are detachably 

fastenable by a wedge locking (29) or by a bolt locking (30) to the suspender (4) in order to adjust the mutual distance (s) between the 

bearing wheels (5) arranged on opposite sides of the support frame structure (2) by means of the suspenders (4). 
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   5)BRIX, Pelle Normann 
 

(57) Abstract : 

A toy construction robotics system including a robotics control unit, the robotics control unit comprising: a housing comprising 

coupling elements configured for releasably interconnecting the robotics control unit with cooperating toy construction elements; a 

processor comprising programmed instructions; a plurality of l/O-ports connected to communicate with the processor; a plurality of 

separate light emitters arranged in a two-dimensional array on a front side of the housing, each of the light emitters being operable in 

response to instructions from the processor so as to produce at least two different indicator states; wherein the light emitters are 

aligned with respect to the l/O-ports such that each of the l/O-ports has an associated light emitter next to it. The light emitters may be 

operable, in response to instructions from the processor, to produce a machine readable code encoding data in respect of the robotics 

control unit. The machine readable code may comprise instructions for interaction between the robotics control unit and an external 

device. 
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   1)ROSSEGGER, Wolfram 

   2)ARTNER, Karl -Gerald 
 

(57) Abstract : 

The invention relates to a method for controlling the pressure of the exhaust gas of a work machine (2), in particular an internal 

combustion engine. The exhaust gas is discharged from the work machine (2) via an exhaust gas line (20), and the exhaust gas line (2) 

has a regulating device (21), preferably comprising a throttle valve or a throttle flap, said regulating device delimiting a pressure-

regulated section (22) of the exhaust gas line (20). Gas, preferably air, which is regulated into the pressure-regulated section (22) via a 

compressed gas line (5) is supplied such that the pressure in the pressure-regulated section (22) is substantially kept at a constant 

value. The invention additionally relates to a corresponding device (1). 
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   6)WENDT, Toni 

   7)OLSEN, Ole 
 

(57) Abstract : 

The present invention relates to methods for preparing cereal-based beverages. The present invention provides, for example, methods 

for steeping and germination of cereal grain under continuous aeration. Particularly, the present invention provides methods for 

heating the germinated cereal grains prior to wet milling of germinated cereal grains and direct transfer of the germinated grain, 

without drying, to the brewery for further processing. Compared to current methods the methods of the present invention significantly 

reduce water consumption, energy consumption and transport need. 
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   3)GHADAMYARI, Mohammad Adib  
 

(57) Abstract : 

An electric machine provided with a stator structure including internal and external layers of interleaved pre-wound coils made of 

rectangular wire coated with enamel insulation varnish is described herein. The two layers of pre-wound coils allow the use of slightly 

different size of pre-wound coils, which facilitates their insertion into the stator slots. 
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   5)LANDRON, Barnabe 
 

(57) Abstract : 

Cooling circuit section (2), intended for the circulation of a refrigerant, said cooling circuit section (2) comprising: - at least two 

compressor assemblies (30), fluidically connected in parallel, each compressor assembly (30) comprising : - a compressor (40) 

configured to receive a low-pressure refrigerant having a first pressure, and for increasing the pressure of the low-pressure refrigerant 

so as to produce a compressed refrigerant having a second pressure that is greater than the first pressure, the compressed refrigerant 

comprising oil, - an individual oil separator (42) comprising an inlet (58) fluidically connected to the compressor (40) so as to receive 

the compressed refrigerant from the compressor (40), each individual oil separator (42) being configured to separate a first fraction of 

oil from the compressed refrigerant, the cooling circuit section (2) further comprising a common oil separator (32). 
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(57) Abstract : 

A method, a system and a controller for controlling the Quality of Service, QoS, of a wireless link, providing a service from a 

transmitting entity to a receiving entity is suggested. Once data, decisive of the QoS of the hops of the wireless link has been received, 

it is determined, based on the received data, that at least one QoS target-value of one of said hops is, or is predicted, not to be met. For 

each of the mentioned hops, one or more actions for achieving that said at least one QoS target-value is met, is initiated and based on 

the determining of one or more actions, instructions, instructing at least one of the mobile relay stations how to execute one or more of 

said determined actions are initiated. 
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(57) Abstract : 

A clothing processing apparatus according to the present invention comprises: a frame; a hanger body movably arranged with respect 

to the frame and provided to hang clothes or a hanger thereon; a vibration body provided to be rotatable around a predetermined 

central axis to which the relative position of the vibration body with respect to the frame is fixed; a first eccentric portion supported by 

the vibration body and rotated to be eccentric in weight around a predetermined first rotation axis spaced apart from the central axis; a 

second eccentric portion supported by the vibration body and rotated to be eccentric in weight around a predetermined second rotation 

axis spaced apart from the central axis and corresponding or parallel to the first rotation axis; and a hanger main moving portion 

disposed in the vibration body and connected to the hanger body at the position spaced apart from the central axis. A centrifugal force 

of the first eccentric portion with respect to the first rotation axis and a centrifugal force of the second eccentric portion with respect to 

the second rotation axis are provided to reinforce each other when a rotational force around the central axis of the vibration body is 

generated and are provided to be applied in opposite directions when the rotational force is not generated. 
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(51) International classification  
:D06F 58/20, D06F 

58/12 

(31) Priority Document No  :10-2017-0168513  

(32) Priority Date  :08/12/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/015456  

:07/12/2018 

(87) International Publication No  :WO 2019/112354  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LG ELECTRONICS INC.  
      Address of Applicant :128, Yeoui-daero, Yeongdeungpo-gu 

Seoul 07336 Republic of Korea 

(72)Name of Inventor : 

   1)KIM, Jaehyung 

   2)JANG, Semin 
 

(57) Abstract : 

The clothes processing apparatus according to the present invention comprises: a frame; a hanger body which is disposed so as to 

move in relation to the frame and is provided such that clothes or a clothes hanger is hung thereon; a vibration module which has at 

least one eccentric part rotating in such a way that the weight thereof is eccentric with at least one predetermined rotation axis as a 

center, thereby generating vibration, and which is connected to the hanger body to transfer the vibration thereto; and at least one 

elastic member which exerts an elastic force to the vibration module when the vibration module vibrates. The eccentric part is 

provided such that the angular speed thereof is variable. 
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(57) Abstract : 

A tobacco smoke filter or filter element comprises a longitudinally extending core of tobacco smoke filtering material, a first wrapper 

around the core, and a second wrapper around the first wrapper, the first wrapper defining at least with the second wrapper at least one 

channel extending longitudinally of the filter or filter element, wherein the (or each) longitudinally extending channel extends less 

than the full length of the filter or filter element such that a longitudinally extending portion of the filter or filter element is free of 

longitudinally extending channels; the filter or filter element further comprising at least one additive release vessel. 
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(57) Abstract : 

The invention relates to a new soft heterophasic propylene copolymer with increased melting temperature, improved stiffness and 

optical properties, as well as the process by which the heterophasic propylene copolymer is produced. Further the present invention is 

directed to articles made of the inventive heterophasic propylene copolymer, particularly to blow moulded, extrusion blow moulded or 

injection moulded articles and their use in e.g. medical, pharmaceutical or alimentary applications. 
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(57) Abstract : 

Polypropylene composition comprising aheterophasic polypropylene (HECO) and a bimodal metallocene linear low-density 

polyethylene (mLLDPE),as well as articlesobtained from said polypropylene composition.The present invention is further related to 

the use of a bimodal metallocene linear low-density polyethylene (mLLDPE) as modifier for heterophasic polypropylenes (HECOs)to 

improve impact strength and optics. 
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(57) Abstract : 

The invention relates to a rotary sliding vane machine (1) for fluid processing, comprising a housing (2) with a cavity (4) with a rotor 

(9). Vanes (12) are arranged in outwardly directed slots (13) in the rotor (9), and relative sliding between the vanes and the rotor 

provides spaces with variable volumes in the rotational direction. Each vane is supported by hydrostatic slide bearings (20, 20') on 

each side of the vane (12). Due to pressure changes of the process fluid, the vane (12) is tilted towards and away from bearing pads 

(27, 27', 87). The invention causes the bearing pads to adjust their position to the vane (12), and also causes a change of volume of a 

bearing fluid chamber (21, 21', 81), which in turn effects a supply of bearing fluid to the slide bearing fluid film. 
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(54) Title of the invention : WORK VEHICLE 
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   11)KUROSHITA Yoshihiko  
 

(57) Abstract : 

Provided is a work vehicle wherein the vehicle body thereof can be easily steered. This work vehicle (1) is provided with a vehicle 

body (3) capable of travelling; a steering handle (30) which is rotated to steer the vehicle body (3); and a steering switch (153) for 

steering the vehicle body (3), which is provided separately from the steering handle (30). The steering switch (153) may be a switch 

which is pressed or slid to steer the vehicle body (3). The steering switch (153) may also be provided near the steering handle (30). 
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   5)SAKARIA, Ronak  
 

(57) Abstract : 

An oscillating positive expiratory pressure system including an oscillating positive expiratory pressure device, an adapter coupled to 

the device, and a control module coupled to the adapter. The control module provides real time information about the use of the 

device, and provides feedback and storage of the information to improve the use thereof. 

  

No. of Pages : 48 No. of Claims : 29 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    38050 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028258 A 

(19) INDIA  

(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : BENZOTRIAZOLE DERIVATIVES AS CORROSION INHIBITORS 
 

  

(51) International classification  

:C02F 5/12, C09K 

8/54, C23F 11/14, 

C23F 11/08, C23F 

11/10 

(31) Priority Document No  :62/613295  

(32) Priority Date  :03/01/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/067875  

:28/12/2018 

(87) International Publication No  :WO 2019/135991  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ECOLAB USA INC.  
      Address of Applicant :1 Ecolab Place St. Paul, MN 55102 

U.S.A. 

(72)Name of Inventor : 

   1)HARBINDU, Ananad 

   2)SEETHARAMAN, Jothibasu  
 

(57) Abstract : 

The present disclosure relates to corrosion inhibitor compositions, formulations, and compounds. The compositions, formulations, and 

compounds may be used is various methods to inhibit corrosion of metallic surfaces in aqueous environments. In some embodiments, 

the metallic surface may include one or more of copper, iron, brass, nickel, aluminium, manganese, lead, and bronze. 
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(57) Abstract : 

A silicon-based modulator includes a waveguide core (1) that is a PN junction region (12); a first transition zone (2) that is a P-side 

region (16) adjacent to the waveguide core (1) in a lateral direction; a second transition zone (2) that is an N-side region (16) adjacent 

to the waveguide core (1) in a lateral direction and on an opposite side as the first transition zone (2); a first electrical contact region 

(3) adjacent to the first transition zone (2); and a second electrical contact region (3) adjacent to the second transition zone (2), 

wherein at least one of the first transition zone and the second transition zone has a variation of doping concentration along a 

longitudinal direction. 
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(57) Abstract : 

The invention relates to methods of producing a plant with delayed senescence comprising inducing at least one nucleotide deletion, 

insertion or substitution into at least one copy of a gene encoding deoxyhypusine synthase (DHS) in the plant, wherein the nucleotide 

deletion, insertion or substitution decreases the activity of DHS encoded by the gene in the plant. The invention also relates to plants 

produced by the methods and progeny thereof. 
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SYSTEMS CORPORATION 
      Address of Applicant :3-1-1 Kyobashi, Chuo-ku, Tokyo 

1040031 Japan 

(72)Name of Inventor : 

   1)ZHANG, Xiaochen 

   2)NAKANO, Toshihide 
 

(57) Abstract : 

In this power supply device, a switch circuit (11) includes n (n  2) switching elements (SW) connected in series between an input node 

(N1) and an output node (N2). If an abnormality of at least one of an AC power supply (1) and the switch circuit (11) is detected in a 

state in which conduction commands to the n switching elements (SW) are output, a control device (20) controls a power converter 

(12) to convert the DC power of a power storage device (3) to an AC power synchronized with the AC power supplied from the AC 

power supply (1) during normal time and supplies the converted AC power to the output node (N2). The control device (20) further 

generates interruption commands for interrupting the n switching elements (SW) while the power converter (12) is performing power 

conversion, and detects, during the generation of the interruption commands, an abnormality of the interruption of the switch circuit 

(11) on the basis of the inter-terminal voltages of the n switching elements (SW). 
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(54) Title of the invention : COMPRESSOR 
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Japan 

(72)Name of Inventor : 

   1)HONDA, Keita  
 

(57) Abstract : 

A compressor (101) is provided with a compression mechanism (15), a casing (10), and a temperature detector (50). The compression 

mechanism (15) has a rotation axis (RA). The casing (10) contains the compression mechanism (15). The casing (10) has a 

compression mechanism contact section (10a). The compression mechanism (15) is in contact with the inner surface of the 

compression mechanism contact section (10a). The temperature detector (50) is mounted to the outer surface of the compression 

mechanism contact section (10a) and is configured to measure the temperature of the compression mechanism contact section (10a). 
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   1)HĂGGSTRïM, Erik  
 

(57) Abstract : 

Lifting system (1) for mounting on a loading surface of a vehicle (3), comprising at least one first lifting arm system (4) on one side of 

the loading surface in the transverse direction of the vehicle (3) and at least one second lifting arm system (5) on the other side of the 

cargo area in the transverse direction of the vehicle (3). The lifting arm systems (4, 5) comprises at least one foundation (6) with 

which the respective lifting arm system (4, 5) is connected to the vehicle (3), The lift arm systems (4, 5) each comprise at least one 

lifting arm (9) and at least one operating mechanism ( 15). The lifting device (1) comprises at least one lifting boom (13) extending 

between the lifting arm (9) in the first litting arm system (4) and the lifting arm (9) in the second lifting arm system (5), The operating 

mechanism (15) is operated with at least one actuator (27). The actuating mechanism (15) comprises at least one first operating arm 

(16), which is rotatably connected at one end, or end thereof, to the base (6) and at its other end, or its proximity is connected to the 

lifting arm (9) via at least one arm link (22). The operating arm (16) and the arm link (22) are pivotally connected to each other and 

the arm link (22) is pivotally arranged relative to the lifting arm (9). The operating mechanism (15) further comprises at least one 

operating link (25) which is pivotally connected to the operating arm (16). 
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(54) Title of the invention : METHOD AND APPARATUS FOR MANUFACTURING OPTICAL FIBER CABLE 
 

  

(51) International classification  

:C03C 25/6226, 

C03C 25/1065, 

G02B 6/44 

(31) Priority Document No  :2017-234407  

(32) Priority Date  :06/12/2017 
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Japan 
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   1)YAMASHIRO, Kenji  

   2)KAWAHARA, Hiroo  
 

(57) Abstract : 

Provided are a method and an apparatus both for manufacturing an optical fiber cable that rarely undergoes the cracking of a coating 

after the production of the optical fiber cable. The apparatus is provided with: a primary irradiation unit (106) for irradiating each 

point on an optical fiber cable, in which an ultraviolet ray-curable resin that is one of ultraviolet ray-curable resins constituting the 

coating and constitutes at least a surface layer of the coating is uncured yet, with ultraviolet ray; and a secondary irradiation unit (108) 

for irradiating each point on the optical fiber cable, which is produced by means of the primary irradiation unit (106) and in which the 

ultraviolet ray-curable resin constituting at least the surface layer of the coating is cured, with ultraviolet ray. The temperature of the 

optical fiber cable immediately before the enter of the optical fiber cable into the secondary irradiation unit (108) is 50 to 300°C 

inclusive. 
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(32) Priority Date  :28/12/2017 
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   4)LIU, Zhongyu 

   5)LI, Mengxiang 

   6)HE, Jiqiang 
 

(57) Abstract : 

An IPS type display module and a display device. The IPS-type display module comprises an IPS panel (1) which does not have a 

conductive shielding layer, and a touch panel (2). The touch panel (2) is bonded to a light-emitting surface of the IPS panel (1), and a 

touch electrode layer (22) of the touch panel (2) also serves as a conductive shielding layer of the IPS panel (1). The visual area of the 

IPS-type display module has low reflectivity and good display effect; furthermore, when the IPS-type display module is used together 

with a black touch panel attached thereto, the off-screen black of the visual area of the IPS-type display module is similar to the ink 

black of the peripheral area thereof, achieving an excellent integrated screen-off black effect. 
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(54) Title of the invention : PROCESS AND METHOD FOR REDUCING METAL CORROSION IN WATER 
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   1)ECOLAB USA INC.  
      Address of Applicant :1 Ecolab Place St. Paul, MN 55102 
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   1)XIE, Yanjiao  
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   3)MICHELS, James, Joseph 

   4)SWIECINSKI, Frederick  

   5)JOHNSON, Donald, A. 

   6)CHERUKU, Pradeep 
 

(57) Abstract : 

This disclosure relates to compositions and methods of reducing corrosion using benzimidazoles. The method may include adding a 

benzimidazole and a halogen to an aqueous system that is in contact with a metal surface. The halogen may be bromine, iodine, or any 

combination thereof. In some cases, adding the halogen may be optional depending on the substituents on the benzimidazole ring. 

Compositions are also disclosed that include a benzimidazole, optionally a halogen depending on the substituents on the 

benzimidazole ring, and optionally a halogen stabilizer. 
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   1)SWEENEY, Phillip Patrick  
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(72)Name of Inventor : 

   1)SWEENEY, Phillip Patrick  
 

(57) Abstract : 

A method and apparatus relating to a lottery or similar game of chance are disclosed. The probability of winning a prize is related to a 

size or region of influence of a selected finite location on the surface of an image of a three dimensional body (2, 30, 40, 50, 60, 80) 

relative to the total size or region of influence of all finite locations selected. A prospective ticket purchaser initiates a ticket purchase 

time period during which the image is rotated, spun, tumbled or otherwise animated to display a changing surface area. The three 

dimensional body can be a planet such as Mars (2) or a soccer ball (30) or a rugby ball (40), or a baseball (50),or a tennis ball (60), or 

a golf ball (80). 
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(54) Title of the invention : ANTHRANILAMIDES, THEIR USE AS INSECTICIDE AND PROCESSES FOR PREPARING THE 

SAME. 
 

  

(51) International classification  

:C07D 401/14, C07D 

413/14, A01N 43/58, 

A01N 43/80, A61K 
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   5)VERMA, Anil Kumar  

   6)VENKATESHA, Hagalavadi M  

   7)KLAUSENER, Alexander G.M. 
 

(57) Abstract : 

The present invention provides novel anthranilamides of Formula I, wherein, the definition of W1, W2, D, Z1, E, R1, R2, R3, R4, m is 

as described in the description. The present invention also relates to the composition, combination, use and method of application of 

the compounds of Formula I. 
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(54) Title of the invention : INTRAOCULAR LENS 
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   2)NOMURA, Hiroko  

   3)TSUKAMOTO, Keishi  

   4)OJIO, Tatsuya 
 

(57) Abstract : 

An intraocular lens includes a polymeric lens material formed from a polymerizable composition. The polymerizable composition 

includes: (a) a single aromatic acrylate monomer which is an aromatic-ring containing acrylate; (b) an alkoxyalkyl methacrylate 

monomer having an alkoxyalkyl group with 4 or less carbon atoms; (c) an alkyl acrylate monomer having an alkyl group with 1 to 20 

carbon atoms; (d) a hydrophilic monomer; and (e) a crosslinkable monomer. 

  

No. of Pages : 29 No. of Claims : 14 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    38062 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028324 A 

(19) INDIA  

(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : PYRAZOLOPYRIDINE-DIAMIDES, THEIR USE AS INSECTICIDE AND PROCESSES FOR 

PREPARING THE SAME. 
 

  

(51) International classification  
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   2)PABBA, Jagadish 
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   4)PUROHIT, Hardik  

   5)VERMA, Anil Kumar  

   6)VENKATESHA, Hagalavadi M  

   7)KLAUSENER, Alexander G.M. 
 

(57) Abstract : 

The present invention provides novel pyrazolopyridine-diamides of Formula (I), wherein, the definition of W1, W2, A1, A2, A3, B1, 

B2, D, Z1, E, R1, R2, R3, R4, m and n is as described in the description. The present invention also relates to the composition, 

combination, use and method of application of the compounds of Formula (I). 
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(54) Title of the invention : MATERIAL FOR INTRAOCULAR LENSES 
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   1)SUGANUMA, Yuya 

   2)NOMURA, Hiroko  

   3)OJIO, Tatsuya 

   4)TSUKAMOTO, Keishi  
 

(57) Abstract : 

The present invention provides a material for intraocular lenses which has improved hydrolysis resistance. This material for 

intraocular lenses is obtained by polymerizing a monomer composition containing: base monomers including an aromatic ring-

containing acrylate monomer and an alkoxyalkyl methacrylate monomer having an alkoxyalkyl group with four or fewer carbon 

atoms; a hydrophilic monomer; and a crosslikable monomer. The blending ratio on a molar basis of the methacrylate monomer to the 

acrylate monomer out of all the monomer components in the monomer composition is 0.25 to 1.00. 
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   4)YOSHIDA, Kaori  
 

(57) Abstract : 

Provided are a catalyst for hydrolysis of COS which is capable of maintaining a high COS conversion ratio even when used for a long 

period, and a production method for the same. This catalyst for hydrolysis of COS contains titanium dioxide and a barium compound 

supported on titanium dioxide. When the moles of Ba and S in the catalyst are calculated in terms of BaO and SO3, respectively, the 

molar ratio of SO3 to BaO in the catalyst is 1 or more. 
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   3)YUAN, Xiaohui 

   4)ZHENG, Weihong 
 

(57) Abstract : 

Disclosed is a completely humanized monoclonal neutralizing antibody for a tetanus toxin. The present invention develops a 

completely humanized anti-tetanus toxin monoclonal neutralizing antibody by means of a comprehensive high-throughput completely 

humanized monoclonal antibody research and development technical platform. The monoclonal neutralizing antibody can be used for 

preventing, treating, and detecting clostridium tetanus infection. The completely humanized anti-tetanus toxin monoclonal neutralizing 

antibody searched and developed in the present invention is high in affinity to the tetanus toxin, and high in neutralizing activity, and 

safe and efficient, has no exogenous virus contamination, can be widely applied to all kinds of people, and has strong industrial 

practicality. 
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   4)ASHAMONI, Suresh 

   5)RATHOD, Kishor Singh 

   6)JHALA, Vikram Singh  

   7)KHAN, Uzma 

   8)EBHAD, Deepak Lahanya 

   9)VERMA, Anil Kumar  

   10)GARG, Ruchi 

   11)VENKATESHA, Hagalavadi M  

   12)KLAUSENER, Alexander G.M. 
 

(57) Abstract : 

The present invention disclosed fluoralkenyl compounds of general formula (I), wherein; R, R1, R2, R3, A and integers n, m and k are 

as defined in description. The present invention further discloses use of the compounds of general formula (I) to protect crops by 

controlling or preventing against undesired phytopathogenic microorganisms such as nematodes and phytopathogenic fungi. 
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(54) Title of the invention : BARLEY WITH INCREASED HYDROLYTIC ENZYME ACTIVITY 
 

  

(51) International classification  
:A01H 5/10, A01H 
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(31) Priority Document No  :17210964.7  

(32) Priority Date  :28/12/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/086733  

:21/12/2018 

(87) International Publication No  :WO 2019/129739  
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(62) Divisional to Application Number 
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   1)DOCKTER, Christoph  

   2)PEDAS, Pai, Rosager 
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   6)KRUCEWICZ, Katarzyna  

   7)LOK, Finn  

   8)WENDT, Toni 

   9)CARCIOFI, Massimiliano  

   10)THOMSEN, Hanne 

   11)RASMUSSEN, Magnus 
 

(57) Abstract : 

The invention relates to barley plants having a high a-amylase activity. The barley plants of the invention may for example carry a 

mutation in one or more a-amylase promoters, in the HRT gene, in the HBL12 gene and/or in the WRKY38 gene. The invention 

further provides plant products prepared from said barley plants. 
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(54) Title of the invention : TERMINAL DEVICE, BASE STATION DEVICE, AND METHOD 
 

  

(51) International classification  :H04W 74/02 

(31) Priority Document No  :2018-002388  

(32) Priority Date  :11/01/2018 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/040170  

:29/10/2018 

(87) International Publication No  :WO 2019/138658  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)SONY CORPORATION 
      Address of Applicant :1-7-1, Konan, Minato-ku, Tokyo 

1080075 Japan 

(72)Name of Inventor : 

   1)KUSASHIMA, Naoki  

   2)UCHIYAMA, Hiromasa  

   3)MATSUDA, Hiroki  

   4)TANG, Yifu  
 

(57) Abstract : 

[Problem] To provide a mechanism that enables a plurality of communication devices to use wireless resources more efficiently. 

[Solution] This terminal device comprises a control unit that transmits, with an uplink or a sidelink, first resource information 

indicating a wireless resource that can be used by another communication device among wireless resources for which access authority 

has been acquired by executing carrier sense. 
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(54) Title of the invention : BASE STATION DEVICE, TERMINAL DEVICE, AND METHOD 
 

  

(51) International classification  
:H04W 16/14, 

H04W 92/20 

(31) Priority Document No  :2018-002387  

(32) Priority Date  :11/01/2018 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/038415  

:16/10/2018 

(87) International Publication No  :WO 2019/138630  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SONY CORPORATION 
      Address of Applicant :1-7-1, Konan, Minato-ku, Tokyo 

1080075 Japan 

(72)Name of Inventor : 

   1)KUSASHIMA, Naoki  

   2)UCHIYAMA, Hiromasa  

   3)MATSUDA, Hiroki  

   4)TANG, Yifu  
 

(57) Abstract : 

[Problem] To provide a mechanism with which it is possible to share wireless resources while a plurality of base station devices 

operated by different operators cooperate with one another. [Solution] This base station device comprises a control unit that transmits, 

to another base station device operated by an operator different from the operator operating said base station device, first setting 

information of a first guaranteed resource that can be used with priority by said base station device among wireless resources sharable 

between the operator operating said base station device and the operator operating the other base station device. 
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(54) Title of the invention : INFORMATION PROCESSING DEVICE AND METHOD 
 

  

(51) International classification  

:H04N 21/84, H04N 

13/161, H04N 

13/178, H04N 

13/194, H04N 

13/359 

(31) Priority Document No  :2018-003796  

(32) Priority Date  :12/01/2018 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/048424  

:28/12/2018 

(87) International Publication No  :WO 2019/138929  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SONY CORPORATION 
      Address of Applicant :1-7-1, Konan, Minato-ku, Tokyo 

1080075 Japan 

(72)Name of Inventor : 

   1)TAKAHASHI Ryohei  

   2)HIRABAYASHI Mitsuhiro  
 

(57) Abstract : 

The present disclosure pertains to an information processing device and method for enabling easier selection of a sub-picture stream. 

According to the present disclosure, sub-picture-based image encoding data obtained by dividing an entire picture into a plurality of 

sub-pictures and encoding the sub-pictures, is managed. A control file to be used for controlling distribution of the image encoding 

data is created so as to include, separately from arrangement information for each picture region, information about regions, in the 

entire picture, corresponding to the sub-pictures. The present disclosure is applicable to an information processing device, an image 

processing device, an image encoding device, a file creating device, a file transmitting device, a distribution device, a file receiving 

device, an image decoding device, or a reproduction device, for example. 
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(54) Title of the invention : HIGH-STRENGTH COLD ROLLED STEEL SHEET AND METHOD FOR MANUFACTURING 

SAME 
 

  

(51) International classification  

:C22C 38/00, C21D 

9/46, C22C 18/00, 

C22C 18/04, C22C 

38/06 

(31) Priority Document No  :2017-249134  

(32) Priority Date  :26/12/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/045967  

:13/12/2018 
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(71)Name of Applicant :  

   1)JFE STEEL CORPORATION  
      Address of Applicant :2-3, Uchisaiwai-cho 2-chome, Chiyoda-

ku Tokyo 1000011 Japan 

(72)Name of Inventor : 

   1)TANAKA Takaaki  

   2)TOJI Yuki  
 

(57) Abstract : 

Provided are a high-strength cold rolled steel sheet having a tensile strength of 1320 MPa or greater and superior ductility and stretch 

flangeability, as well as a low failure rate for flare tests, and a method for manufacturing the same. This high-strength cold rolled steel 

sheet has a prescribed composition. The total surface area ratio of ferrite and bainitic ferrite is in a range of 10 - 50%, the surface area 

ratio for retained austenite is in the range of greater than 15% to 50%, and the surface area ratio for tempered martensite is in the range 

of greater than 15% to 60%. The proportion of retained austenite with an aspect ratio of 0.6 or less is 70% by surface area ratio, and of 

the retained austenite with an aspect ratio of 0.6 or less, the proportion present at ferrite grain boundaries with a misorientation of 40% 

or greater is 50% or greater by surface area ratio, with the average KAM value for the bcc phase being 1° or less. 
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(19) INDIA  
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(54) Title of the invention : WIRELESS COMMUNICATION DEVICE, WIRELESS COMMUNICATION TERMINAL, AND 

WIRELESS COMMUNICATION METHOD 
 

  

(51) International classification  
:H04W 74/02, H04L 

29/08, H04W 84/12 

(31) Priority Document No  :2018-003164  

(32) Priority Date  :12/01/2018 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/048421  

:28/12/2018 

(87) International Publication No  :WO 2019/138926  
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Number  

        Filing Date 
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(71)Name of Applicant :  

   1)SONY CORPORATION 
      Address of Applicant :1-7-1, Konan, Minato-ku, Tokyo 

1080075 Japan 

(72)Name of Inventor : 

   1)HIRATA Ryuichi  

   2)MORIOKA Yuichi  

   3)AIO Kosuke 
 

(57) Abstract : 

The present technology pertains to a wireless communication device, a wireless communication terminal, and a wireless 

communication method that allow for avoidance of packet collisions in full duplex communication. The wireless communication 

system includes a wireless communication device functioning as a base station and one or more wireless communication terminals 

which communicate with the wireless communication device as child devices. The control unit of the wireless communication device 

sets permission information indicating if packets transmitted from the wireless communication terminals can be received during a 

downlink transmission period in which packets are transmitted from the wireless communication device, and the communication unit 

of the wireless communication device transmits packets containing the permission information. The control unit of each wireless 

communication terminal controls the transmission of packets to the wireless communication device according to the permission 

information contained in the packets, said permission information indicating if packets transmitted from the wireless communication 

terminals can be received during the downlink transmission period in which packets are transmitted from the wireless communication 

device. The present technology can be applied, for example, to wireless communication devices which support full duplex 

communication. 
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(54) Title of the invention : WEB GUIDING DEVICE 
 

  

(51) International classification  
:D21F 1/36, B65H 

23/038, B65H 23/34 

(31) Priority Document No  :10 2018 100 160.6  

(32) Priority Date  :05/01/2018 
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        Filing Date 

:PCT/EP2018/097097  
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        Filing Date 
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(71)Name of Applicant :  

   1)BW PAPERSYSTEMS HAMBURG GMBH  
      Address of Applicant :Langenkamp 8 22880 Wedel Germany 

(72)Name of Inventor : 

   1)KIPKE, Sven 

   2)PUTTKAMMER, Dirk  
 

(57) Abstract : 

A web guiding device (1) is shown and described for changing the lateral position of a material web (2) during the treating or 

processing of material webs (2), preferably during the treating or processing of a paper web, paperboard web, plastic web, composite 

material web or fabric web, having at least one pivotably arranged web guiding roller (3, 17, 18), wherein the material web (2) at least 

partially wraps around the web guiding roller (3, 17, 18) as the material is transported, and wherein the lateral position of the material 

web (2) is changed by the pivoting of the web guiding roller (3, 17, 18). According to the invention, at least one breaker tool (12, 22) 

is provided in the run of the web-shaped material (2) between the pivotable web guiding roller (3, 17, 18) and another web guiding 

roller (3, 17, 18). 
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(54) Title of the invention : METHOD FOR PAGING USER EQUIPMENT, FIRST NETWORK DEVICE, AND USER 

EQUIPMENT 
 

  

(51) International classification  :H04W 76/00 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No.18 Haibin Road, Wusha, Chang'an, 

Dongguan, Guangdong 523860 China 

(72)Name of Inventor : 

   1)TANG, Hai 
 

(57) Abstract : 

Disclosed in the present invention are a method for paging user equipment (UE), a first network device, a UE, and a computer storage 

medium. The method comprises: when a first network device or a second network device receives a data packet sent from a core 

network, initiating an initial RAN paging within a first paging area corresponding to the first network device; and indicating in the 

RAN initial paging that the identifier used by the UE when performing an RRC recovery request is a UE context identifier assigned by 

the first network device or a UE context identifier assigned by the second network device. 
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(54) Title of the invention : AUTOMATIC PEDAL RETRACTION METHOD 
 

  

(51) International classification  :B62K 15/00 

(31) Priority Document No  :201711328628.4  

(32) Priority Date  :13/12/2017 
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:PCT/CN2018/116891  
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      Address of Applicant :Guanhaitai C3-901 Nanshan, Chuangye 

Road Shenzhen, Guangdong 518054 China 

(72)Name of Inventor : 

   1)SONG, Yunbo 
 

(57) Abstract : 

Disclosed is an automatic bicycle pedal retraction method. The method comprises: an electric actuator is provided on a crank (2), and 

the whole pedal (4) is driven to retract by the electric actuator, i.e., a first retraction, so that long sides of the whole pedal are changed 

into a front-back direction from a left-right direction; a motor (13) mounted on a bicycle frame drives the crank (2) to rotate, and the 

plane of the pedal (4) is gradually straightened in the first retraction process and is parallel to the plane of the bicycle frame so as to 

complete a second retraction of the pedal (4), i.e., a complete retraction. By means of the method, the pedal can be conveniently 

retracted, and a transverse (left-right) occupation space is minimized, so as to facilitate automatic storage and save storage space. 
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(54) Title of the invention : HEAT-NOT-BURN DEVICE AND METHOD 
 

  

(51) International classification  

:H05B 6/02, H05B 

6/36, A61M 15/06, 

A24F 47/00 
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(32) Priority Date  :03/01/2018 
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:03/01/2019 
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(71)Name of Applicant :  

   1)CQENS TECHNOLOGIES INC.  
      Address of Applicant :5550 Nicollet Ave. Minneapolis, 
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(72)Name of Inventor : 

   1)CHONG, Alexander Chinhak 

   2)BARTKOWSKI, William  

   3)CROSBY, David 

   4)WAYNE, David 
 

(57) Abstract : 

A device for converting a consumable into an aerosol with high heat without burning the consumable by packaging the consumable 

containing an internal susceptor inside an encasement having a plurality of holes with an induction heating element wrapped around 

the consumable-containing package to heat the susceptor using a magnetic field generated by the induction heating element. 

Combustion of the consumable-containing package is minimized by limiting air inside the consumable-containing package by coating 

the encasement material that melts at high temperatures. The coating may also include a flavoring. Efficiency of the device can be 

enhanced with a self-resonant oscillator, moving coils, multi-prong susceptors, sensors, heat dissipation, air flow control, alignment 

mechanisms, and the like. 

  

No. of Pages : 54 No. of Claims : 91 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    38077 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028399 A 

(19) INDIA  

(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : DISPLAY APPARATUS AND CONTROL METHOD THEREOF 
 

  

(51) International classification  
:G09F 9/302, G06F 
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(31) Priority Document No  :10-2017-0168209  

(32) Priority Date  :08/12/2017 
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(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu 

Suwon-si Gyeonggi-do 16677 Republic of Korea 

(72)Name of Inventor : 

   1)HYEON, Byeong-Cheol 
 

(57) Abstract : 

The disclosure relates to a display apparatus and a control method thereof. A display apparatus includes a cabinet; a plurality of 

display panels disposed at one side of the cabinet; an indicator disposed at a side opposite to one side; a communicator configured to 

receive an external signal for detecting positions of the plurality of display panels; and a controller configured to control the indicator 

corresponding to the display panel which becomes a position detection target to be turned on based on the external signal received by 

the communicator. 
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(54) Title of the invention : INFORMATION PROCESSING DEVICE AND METHOD 
 

  

(51) International classification  

:H04N 21/845, 

H04N 13/161, H04N 
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(71)Name of Applicant :  

   1)SONY CORPORATION  
      Address of Applicant :1-7-1, Konan, Minato-ku, Tokyo 

1080075 Japan 

(72)Name of Inventor : 

   1)TAKAHASHI Ryohei  

   2)HIRABAYASHI Mitsuhiro  
 

(57) Abstract : 

The present disclosure pertains to an information processing device and method for enabling easier selection of a sub-picture stream. 

According to the present disclosure, a file is created so as to include, separately from arrangement information for each picture region, 

information about regions in an entire picture corresponding to sub-pictures to be saved, and further include image encoding data 

obtained by encoding the sub-pictures. The present disclosure is applicable to an information processing device, an image processing 

device, an image encoding device, a file creating device, a file transmitting device, a distribution device, a file receiving device, an 

image decoding device, or a reproduction device, for example. 
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(72)Name of Inventor : 

   1)SAITO Tomoya 

   2)KRISHNAN NAIR Krishnachandran  

   3)GEORGE Mathew 
 

(57) Abstract : 

This multiple-output load driving device is provided with: a plurality of output terminals (OUT1 to OUT4) for respectively outputting 

output current to a plurality of loads (Z1 to Z4); a control unit (8) that selects either a non-DC current mode for setting the output 

current to be non-DC current or a DC current mode for setting the output current to be DC current; and a first terminal (MSET2). If a 

signal of a LOW level is supplied to the first terminal, the non-DC current is outputted from all the output terminals in the case of the 

non-DC current mode. If a signal of a HIGH level is supplied to the first terminal, the DC current is outputted from a prescribed one of 

the output terminals (OUT4) whereas the non-DC current is outputted from the output terminals (OUT1 to OUT3) in the case of the 

non-DC current mode. 

  

No. of Pages : 30 No. of Claims : 21 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    38080 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028414 A 

(19) INDIA  

(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : DRY POWDER INHALER 
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(87) International Publication No  :WO 2019/116061  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EMPHASYS IMPORTADORA EXPORTADORA E 

DISTRIBUIDORA LTDA.  
      Address of Applicant :Av. Florent Deleu, 640 18540-000 

Porto Feliz SP Brazil 

(72)Name of Inventor : 

   1)ESTEVE, Victor 
 

(57) Abstract : 

It is provided a dry powder inhaler (2) for a capsule containing dry powder, the dry powder inhaler (2) comprises: a mouth piece (14) 

with a mouth portion, wherein an opening of the mouth portion leads into a duct; a one- piece base body (10) comprising a capsule 

chamber portion and being attached to a covering body (6); and an actuator button (8) movable relative to the one-piece base body 

(10) from a normal position to a perforation position along an actuation direction, wherein the actuation direction is perpendicular to 

the longitudinal axis, and wherein perforation needles attached to the actuator button (8) extend into the capsule chamber when the 

actuator button (8) is in the perforation position. 
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(19) INDIA  
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(54) Title of the invention : PROBIOTICS FOR INHIBITING AND PREVENTING PROGRESSION OF RENAL DISEASES, AND 

COMPOSITIONS FOR INHIBITING AND PREVENTING PROGRESSION OF RENAL DISEASES COMPRISING SAME 
 

  

(51) International classification  

:A61K 35/741, A23L 

33/135, C12N 1/20, 

A61P 13/12, C12R 

1/225 

(31) Priority Document No  :10-2017-0173590  

(32) Priority Date  :15/12/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/015883  

:13/12/2018 

(87) International Publication No  :WO 2019/117654  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GREEN CROSS WELLBEING CORPORATION  
      Address of Applicant :7th Floor, Dodam Bldg. B-dong, 246, 

Hwangsaeul-ro, Bundang-gu, Seongnam-si, Gyeonggi-do 13595 

Republic of Korea 

(72)Name of Inventor : 

   1)KIM, Su Ae 

   2)OH, Chang Taek 

   3)LEE, Jong Hun 

   4)LIM, Su Hwan  

   5)KIM, Jeom Yong 

   6)PARK, Sun Kyu 

   7)JANG, Min Jung 

   8)LIM, Min Ju  
 

(57) Abstract : 

The present invention provides probiotics for inhibiting and preventing the progression of renal diseases and a composition for 

inhibiting and preventing the progression of renal diseases comprising the same; and to novel a Lactobacillus acidophilus BP105 

strain, a Lactobacillus salivarius BP121 strain, and a composition for inhibiting and preventing the progression of renal diseases 

comprising the same. The novel probiotics, the Lactobacillus acidophilus BP105 strain and the Lactobacillus salivarius BP121 strain, 

exhibit excellent indoxyl sulfate removal ability, paracresol removal ability, and phosphorus absorption ability. 
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(19) INDIA  

(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : METHODS AND COMPOSITIONS FOR THE AMPLIFICATION OF MRNA 
 

  

(51) International classification  
:C12N 15/09, C12N 

15/10, C12Q 1/68 

(31) Priority Document No  :62/599472  

(32) Priority Date  :15/12/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/066051  

:17/12/2018 

(87) International Publication No  :WO 2019/118978  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BAYLOR COLLEGE OF MEDICINE  
      Address of Applicant :One Baylor Plaza Houston, TX 77030 

U.S.A. 

(72)Name of Inventor : 

   1)DECKER, William, K.  

   2)KONDURI, Vanaja  
 

(57) Abstract : 

Provided herein are compositions and methods for the synthesis, amplification, and in vitro transcription of full-length cDNA, or 

cDNA fragments. Methods are provided for reverse transcription of RNA and amplification for in vitro transcription. Further provided 

are method for loading of dendritic cells with the RNA and homologous lysate for immune stimulation. 
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(19) INDIA  
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(54) Title of the invention : MEMORY CARD, AND TERMINAL 
 

  

(51) International classification  :G06K 19/077 

(31) Priority Document No  :201810103746.3  

(32) Priority Date  :01/02/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2019/074516  

:01/02/2019 

(87) International Publication No  :WO 2019/149278  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO., LTD.  
      Address of Applicant :Huawei Administration Building, 

Bantian Longgang District Shenzhen, Guangdong 518129 China 

(72)Name of Inventor : 

   1)YANG, Jiangtao 
 

(57) Abstract : 

The present document provides a memory card and a terminal. The memory card comprises: a memory unit, a control unit, and a 

memory card interface. The memory unit and the control unit are disposed inside a card body of the memory card. The memory card 

interface is disposed on the card body of the memory card. The control unit is electrically connected to the memory unit and the 

memory card interface. The size and shape of the memory card is identical to that of nano-SIM cards. The invention provides a nano-

SD card to enable the memory card provided by the embodiment to be inserted into a nano-SIM card slot. That is, the memory card 

and nano-SIM cards can share the same nano-SIM card slot. 
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(19) INDIA  

(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : A ROTARY SLIDING VANE MACHINE WITH SLIDE BEARINGS AND PIVOT BEARINGS FOR 

THE VANES 
 

  

(51) International classification  

:F01C 1/344, F02B 

53/00, F04C 2/344, 

F04C 18/344 

(31) Priority Document No  :20180047  

(32) Priority Date  :11/01/2018 

(33) Name of priority country  :Norway 

(86) International Application No 

        Filing Date 

:PCT/NO2018/050316  

:18/12/2018 

(87) International Publication No  :WO 2019/139485  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TOCIRCLE INDUSTRIES AS  
      Address of Applicant :Postboks 1462 VIKA 0116 Oslo 

Norway 

(72)Name of Inventor : 

   1)HĕEG, Arne 
 

(57) Abstract : 

The invention relates to a rotary sliding vane machine (1) for fluid processing, comprising a housing (2) with a cavity (4) with a rotor 

(9). Vanes (12) are arranged in outwardly directed slots (13) in the rotor (9), and relative sliding between the vanes and the rotor 

provides spaces with variable volumes in the rotational direction. Each vane is supported by a vane bearing apparatus (102) 

comprising a slide bearing body (105) with a slot (13) forming a slide bearing for the vane (12), and a cylindrical convex face (116) 

facing away from the slot (13), and, on each side of the slot (13), a pivot bearing pad (106) with a cylindrical concave face (117) 

facing the slide bearing convex face (116), forming a pivot bearing for the vane. 
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(19) INDIA  
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(54) Title of the invention : ANION EXCHANGE MEMBRANES FOR REDOX FLOW BATTERIES 
 

  

(51) International classification  

:H01M 8/00, H01M 

8/0202, H01M 8/023, 

H01M 8/08, H01M 

8/18 

(31) Priority Document No  :62/598135  

(32) Priority Date  :13/12/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/065332  

:13/12/2018 

(87) International Publication No  :WO 2019/118662  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)EVOQUA WATER TECHNOLOGIES LLC  
      Address of Applicant :210 Sixth Avenue, Suite 3300 

Pittsburgh, Pennsylvania 15222 U.S.A. 

(72)Name of Inventor : 

   1)GU, George Y. 

   2)HADJIKYRIACOU, Savvas  

   3)DUKES, Simon Paul 

   4)SHAW, Michael J. 
 

(57) Abstract : 

A flow battery having at least one rechargeable cell is disclosed. The at least one rechargeable cell can include an anolyte 

compartment, a catholyte compartment, and an anion exchange membrane positioned between the anolyte and catholyte 

compartments. The anion exchange membrane can have a thickness of less than 100 µm and a steady state diffusivity of less than 0.4 

ppm/hr/cm2 with respect to a cation species in an electrolyte of the rechargeable cell. A method of facilitating use of a flow battery 

including providing the anion exchange membrane is also disclosed. A method of facilitating storage of an electric charge comprising 

providing the flow battery is also disclosed. A method of producing an anion exchange membrane is also disclosed. 
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(19) INDIA  

(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : COMPOSITIONS COMPRISING STREPTOCOCCUS PNEUMONIAE POLYSACCHARIDE-

PROTEIN CONJUGATES AND METHODS OF USE THEREOF 
 

  

(51) International classification  

:A61K 39/09, A61K 

39/385, A61P 31/04, 

A61K 39/00 

(31) Priority Document No  :62/595388  

(32) Priority Date  :06/12/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/063709  

:04/12/2018 

(87) International Publication No  :WO 2019/139692  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MERCK SHARP & DOHME CORP.  
      Address of Applicant :126 East Lincoln Avenue Rahway, New 

Jersey 07065-0907 U.S.A. 

   2)SMITH, William, J.  

   3)MCHUGH, Patrick  

   4)WINTERS, Michael Albert  

   5)SKINNER, Julie, M. 

   6)HE, Jian 

   7)MUSEY, Luwy 

   8)ABEYGUNAWARDANA, Chitrananda  

   9)CUI, Yadong Adam 

   10)KOSINSKI, Michael, J. 
(72)Name of Inventor : 

   1)SMITH, William, J.  

   2)MCHUGH, Patrick  

   3)WINTERS, Michael Albert  

   4)SKINNER, Julie, M. 

   5)HE, Jian 

   6)MUSEY, Luwy  

   7)ABEYGUNAWARDANA, Chitrananda  

   8)CUI, Yadong Adam 

   9)KOSINSKI, Michael, J. 
 

(57) Abstract : 

The invention is related to multivalent immunogenic compositions comprising more than one S. pneumoniae polysaccharide protein 

conjugates, wherein each of the conjugates comprises a polysaccharide from an S. pneumoniae serotype conjugated to a carrier 

protein, wherein the serotypes of S. pneumoniae are as defined herein. In some embodiments, at least one of the polysaccharide 

protein conjugates is formed by a conjugation reaction comprising an aprotic solvent. In further embodiments, each of the 

polysaccharide protein conjugates is formed by a conjugation reaction comprising an aprotic solvent. Also provided are methods for 

inducing a protective immune response in a human patient comprising administering the multivalent immunogenic compositions of 

the invention to the patient. The multivalent immunogenic compositions are useful for providing protection against S. pneumoniae 

infection and diseases caused by S. pneumoniae. The compositions of the invention are also useful as part of treatment regimens that 

provide complementary protection for patients that have been vaccinated with a multivalent vaccine indicated for the prevention of 

pneumococcal disease. 
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(54) Title of the invention : SUPER-HARD ALLOY AND CUTTING TOOL 
 

  

(51) International classification  

:C22C 29/08, B23B 

27/14, B23B 51/00, 

B23C 5/16, C22C 

1/05 

(31) Priority Document No  :2018-000946  

(32) Priority Date  :09/01/2018 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/028548  
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(71)Name of Applicant :  

   1)SUMITOMO ELECTRIC HARDMETAL CORP.  
      Address of Applicant :1-1, Koyakita 1-chome, Itami-shi, 

Hyogo 6640016 Japan 

(72)Name of Inventor : 

   1)KIDO, Yasuki  

   2)TABAYASHI, Daiji  

   3)IMAMURA, Shinya  
 

(57) Abstract : 

This super-hard alloy has a first hard phase comprising tungsten carbide particles and a bonding phase containing Co and Cr, wherein 

a WC/WC interface is defined as a region in which the distance X between surfaces of the tungsten carbide particles that adjoin each 

other over a facing surface length L of 100 nm or more is 5 nm or less in an arbitrary surface or an arbitrary cross section of the super-

hard alloy, and at the WC/WC interface where the distance X is 1-5 nm and the concentration of Co atoms is 2 at% higher than the 

average concentration of Co atoms in the inner part of the tungsten carbide particles, the ratio of the concentration C of Co atoms (C) 

and the concentration C of Cr atoms (R) (C(R)/C(C)) is 0.17 or more. 
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(54) Title of the invention : METHODS AND APPARATUSES FOR CHANNEL STATE INFORMATION TRANSMISSION 
 

  

(51) International classification  
:H04W 72/04, H04W 

72/12 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2018/071391  

:04/01/2018 
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(71)Name of Applicant :  

   1)NEC CORPORATION  
      Address of Applicant :7-1, Shiba 5-chome Minato-ku, Tokyo 

108-8001 Japan 

   2)GAO, Yukai 
(72)Name of Inventor : 

   1)GAO, Yukai 

   2)GAO, Yukai 
 

(57) Abstract : 

Embodiments of the present disclosure relate to methods and apparatuses for Control State Information (CSI) transmission. In 

example embodiments, a method implemented in a terminal device is provided. According to the method, in response to receiving 

DCI from a network device, a configuration for transmitting CSI to the network device is determined at least based on the DCI. The 

DCI indicates a CSI-RS for determining the CSI and timing information associated with the CSI. The CSI is determined by measuring 

the CSI-RS in response to receiving the CSI-RS from the network device. The CSI is transmitted to the network device based on the 

configuration. 
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(54) Title of the invention : CONVERTER FOR CONVERTING AN ELECTROMAGNETIC WAVE IN A CONTINUOUS 

ELECTRIC CURRENT 
 

  

(51) International classification  

:H02M 7/06, H01Q 

1/22, H01Q 1/24, 

H01L 29/06 

(31) Priority Document No  :102017000139615  

(32) Priority Date  :04/12/2017 
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(86) International Application No 

        Filing Date 
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Number  

        Filing Date 
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(71)Name of Applicant :  

   1)GREEN ARISE LTD  
      Address of Applicant :Strovolou 77, Strovolos Center, 2nd 

Floor Office 204, Strovolos 2018 Nicosia, Cyprus Cyprus 

(72)Name of Inventor : 

   1)PASQUALI, Cesare Maria Mose 
 

(57) Abstract : 

The present invention relates to a converter for converting an electromagnetic wave in a continuous electric current. Particularly, said 

converter comprises at least one antenna (1, 1') and at least one rectifier (2) for transforming said alternating electric current in a 

continuous electric current., where said at least one rectifier (2) is connected in series to said antenna. In particular, aid antenna (1,1') 

is configured to pick up an electromagnetic wave and resonate at the frequency of said electromagnetic wave, so as to generate an 

alternating electric current having a frequency equal to the frequency of said electromagnetic wave and said rectifier comprises a 

quantum diode for rectifying at high speed said alternating electric current. 
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(54) Title of the invention : SYSTEMS AND METHODS FOR REDUCING RAIL PRESSURE IN A COMMON RAIL FUEL 

SYSTEM 
 

  

(51) International classification  

:F02D 41/04, F02D 

41/14, F02D 41/30, 

F02D 41/38, F02D 

41/40 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/US2017/066390  
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(71)Name of Applicant :  
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   2)CAREY, David Michael 

   3)JALAL, Syed 
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   5)DUDEK, Richard J. 

   6)CARLSSON, Ulf 
(72)Name of Inventor : 

   1)CAREY, David Michael 

   2)JALAL, Syed 

   3)DUDEK, Richard J. 

   4)CARLSSON, Ulf 
 

(57) Abstract : 

Methods and systems, using a controller (20), for performing fuel pressure control operation of an engine (12) having at least one 

cylinder (16) is disclosed. The controller (20) includes a fuel system control unit (42) configured to control a fuel pressure applied to 

at least one injector (18) of the engine (12) during a motoring condition period (412) based on a commanded pulse train duration 

(410). During the motoring condition period (412), no combustion occurs in the at least one cylinder (16) of the engine (12). The 

commanded pulse train duration is a time period during which the at least one injector (18) of the engine (12) is activated for a drain 

operation. The fuel system control unit (42) is configured to command the at least one injector (18), for the commanded pulse train 

duration during the motoring condition period (412), to release fuel from the at least one injector (18) without injecting the fuel into 

the at least one cylinder (16) of the engine (12). 
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(54) Title of the invention : NON-HUMAN ANIMALS HAVING AN ENGINEERED IMMUNOGLOBULIN LAMBDA LIGHT 

CHAIN AND USES THEREOF 
 

  

(51) International classification  
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16/00, C07K 16/46, 
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(31) Priority Document No  :62/594946  
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(71)Name of Applicant :  

   1)REGENERON PHARMACEUTICALS, INC.  
      Address of Applicant :777 Old Saw Mill River Road 

Tarrytown, New York 10591 U.S.A. 

(72)Name of Inventor : 

   1)MURPHY, Andrew J. 

   2)MACDONALD, Lynn  

   3)GUO, Chunguang 

   4)MCWHIRTER, John  
 

(57) Abstract : 

Non-human animals (and/or non-human cells) and methods of using the same are provided, which non-human animals (and/or non-

human cells) have a genome comprising human antibody-encoding sequences (i.e., immunoglobulin genes). Non-human animals 

described herein express antibodies that contain immunoglobulin (Ig) light chains characterized by the presence of human V domains. 

Non-human animals provided herein are, in some embodiments, characterized by expression of antibodies that contain human V light 

chains that are encoded by human Ig light chain-encoding sequences inserted into an endogenous Ig light chain locus of said non-

human animals. Methods for producing antibodies from non-human animals are also provided, which antibodies contain human 

variable regions and mouse constant regions. 
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(54) Title of the invention : COMMUNICATION METHODS AND SYSTEMS 
 

  

(51) International classification  

:G06F 3/01, G06F 

3/023, G06F 3/03, 

G06F 3/0482 
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(71)Name of Applicant :  

   1)EYEFREE ASSISTING COMMUNICATION LTD.  
      Address of Applicant :Begin Road 48 Tel Aviv 6618003 Israel 

(72)Name of Inventor : 

   1)KORNBERG, Itai  

   2)RETZKIN, Or  
 

(57) Abstract : 

This present disclosure provides a control system that interfaces with an individual through tracking the eyes and/or tracking other 

physiological signals generated by an individual. The system, is configured to classify the captured eye images into gestures, that 

emulate a joystick-like control of the computer. These gestures permit the user to operate, for instance a computer or a system with 

menu items. 
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Number  

        Filing Date 

:NA 
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(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)POLYNOVO BIOMATERIALS PTY LIMITED  
      Address of Applicant :Level 2, 320 Lorimer Street Port 

Melbourne, Victoria 3207 Australia 

(72)Name of Inventor : 

   1)MOORE, Timothy Graeme 
 

(57) Abstract : 

There are provided tissue repair laminates which promote cellular in-growth but also prevent or mitigate tissue adhesion. The 

laminates comprise a biodegradable polyurethane foam layer which facilitates cellular infiltration and a polyurethane barrier layer 

which is non-adhesive to tissue. The laminates resist shrinkage under in vivo conditions and possess desirable mechanical properties. 

The laminates find use in, for example, the repair of herniated tissue, particularly, but not limited to hernias in the abdominal wall. 
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(54) Title of the invention : SOFT TISSUE IMPLANT POCKET 
 

  

(51) International classification  

:A61F 2/12, A61L 

27/56, A61L 27/34, 

C08L 75/04, C08G 

18/06 

(31) Priority Document No  :2017905178  

(32) Priority Date  :22/12/2017 

(33) Name of priority country  :Australia 

(86) International Application No 

        Filing Date 

:PCT/AU2018/051385  

:21/12/2018 

(87) International Publication No  :WO 2019/119060  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)POLYNOVO BIOMATERIALS PTY LIMITED  
      Address of Applicant :Level 2, 320 Lorimer Street Port 

Melbourne, Victoria 3207 Australia 

(72)Name of Inventor : 

   1)BRENNAN, Paul 

   2)MOORE, Timothy Graeme 
 

(57) Abstract : 

There is provided a soft tissue implant pocket which reduces the incidence of capsular contracture. The pocket is manufactured from a 

biodegradable, biocompatible polyurethane foam. The polyurethane contains biodegradable polyols and the foam has a pore size 

configured for cellular infiltration. The soft tissue implant pocket find use in, for example, breast augmentation and reconstruction. 
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(19) INDIA  

(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : FLOW RATE MEASUREMENT DEVICE AND FLOW RATE MEASUREMENT METHOD 

THEREBY 
 

  

(51) International classification  
:G01F 1/06, G01F 

1/08, G01F 15/18 

(31) Priority Document No  :10-2017-0174603  

(32) Priority Date  :18/12/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/016160  

:18/12/2018 

(87) International Publication No  :WO 2019/124947  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)PARK, Joon Young 
      Address of Applicant :(Yeonnam-dong) 104-603, 52, 

Yeonnam-ro, Mapo-gu, Seoul 03976 Republic of Korea 

   2)YU, Hae Soo 
(72)Name of Inventor : 

   1)PARK, Joon Young 
 

(57) Abstract : 

The present invention relates to a flow rate measurement device and, more specifically, to a flow rate measurement device and a flow 

rate measurement method, wherein a flow rate is measured by sensing a rotation caused by a flow of a fluid. The present invention 

provides a flow rate measurement device characterized by comprising: a housing (100) having a fluid inlet port (111) and a discharge 

port (112) formed to face each other; a rotating portion (200) comprising a rotating shaft (210) arranged perpendicularly to a virtual 

line (C) connecting the inlet port (111) and the discharge port (112) inside the housing (100), and a blade (220) rotated by a flow of a 

fluid around the rotating shaft (210); a sensor portion arranged to be spaced apart from the rotating shaft (210) in the radial direction 

of the rotating shaft (210) so as to sense the number of rotations of the rotating portion (200); and a control portion (330) for 

measuring the flow rate of the fluid on the basis of the number of rotations of the rotating portion (200) sensed by the sensor portion. 
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(54) Title of the invention : COMPLEX LIVING INTERFACE-COORDINATED SELF-ASSEMBLING MATERIALS (CLICSAM) 
 

  

(51) International classification  

:A61K 35/12, A61K 

35/32, C12N 5/00, 

C12N 5/074 

(31) Priority Document No  :62/622489  

(32) Priority Date  :26/01/2018 

(33) Name of priority country  :U.S.A. 
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        Filing Date 

:PCT/US2019/015486  
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Number  
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(71)Name of Applicant :  

   1)POLARITYTE, INC.  
      Address of Applicant :1960 South 4250 West Salt Lake City, 

Utah 84104 U.S.A. 

(72)Name of Inventor : 

   1)LOUGH, Denver 

   2)SOPKO, Nikolai 

   3)LABROO, Pratima  

   4)BAETZ, Nicholas 
 

(57) Abstract : 

Disclosed herein is a composition comprising a stimulated heterogeneous mammalian tissue interface cell aggregate that is capable of 

producing functional polarized tissue when administered to a subject in need thereof. 
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(54) Title of the invention : IMPULSE VOLTAGE GENERATOR AND METHOD FOR PROTECTING POWER 

SEMICONDUCTOR SWITCH 
 

  

(51) International classification  :G01R 31/14 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 
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(62) Divisional to Application Number 

        Filing Date 
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SYSTEMS CORPORATION 
      Address of Applicant :3-1-1, Kyobashi, Chuo-ku, Tokyo 
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   2)ECG KOKUSAI CO., LTD.  
(72)Name of Inventor : 

   1)SUN Jintong 

   2)YOSHIMITSU Tetsuo 

   3)TSUTSUI Hirotsugu 

   4)UMEZU Kiyoshi  
 

(57) Abstract : 

An impulse voltage generator (200) is equipped with: a high voltage generator (10) for generating a high-voltage direct current; a 

capacitive element (40) capable of storing power up to a high voltage state and provided in parallel with the high voltage generator 

(10); a power semiconductor switch (50) which is provided in series with the high voltage generator (10) on the output side of the high 

voltage generator (10) and blocks/conducts the output from the high voltage generator (10); a function generator (70) for outputting 

the change over time in the impulse voltage to be applied to a test subject; a current detector (80) for detecting the output current; and 

an over-current protection circuit (100) for blocking the output to the power semiconductor switch (50) from the function generator 

(70) if, upon receiving a current signal from the current detector (80), performing an analog/digital conversion in a sampling time 

interval which is sufficiently shorter than the application period, and monitoring the value of the output current, it is determined that 

an abnormality has occurred. 
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(54) Title of the invention : COMPOSITE-INTERFACING BIOMATERIAL ACCELERANT SUBSTRATE 
 

  

(51) International classification  

:A61L 27/38, A61L 

27/36, C12N 5/02, 

C12N 5/06 

(31) Priority Document No  :62/622489  

(32) Priority Date  :26/01/2018 
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(86) International Application No 

        Filing Date 

:PCT/US2019/015475  

:28/01/2019 
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(71)Name of Applicant :  

   1)POLARITYTE, INC.  
      Address of Applicant :1960 South 4250 West Salt Lake City, 

Utah 84104 U.S.A. 

(72)Name of Inventor : 

   1)LOUGH, Denver 

   2)SOPKO, Nikolai 

   3)LABROO, Pratima  

   4)BAETZ, Nicholas 

   5)IRVIN, Jennifer  

   6)YALANIS, Georgia 

   7)PETNEY, Matthew 
 

(57) Abstract : 

Disclosed herein is a composition comprising stimulated biological material derived from an interface compartment, wherein the 

composition is capable of augmenting the generation or healing of a native tissue when administered to a subject in need thereof. 
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(54) Title of the invention : SEMICONDUCTOR DEVICE 
 

  

(51) International classification  :H02M 7/48 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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:PCT/JP2018/043611  

:27/11/2018 

(87) International Publication No  :WO 2020/110202  
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(71)Name of Applicant :  
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SYSTEMS CORPORATION 
      Address of Applicant :3-1-1 Kyobashi, Chuo-ku, Tokyo 

1040031 Japan 

(72)Name of Inventor : 

   1)SUGIMOTO, Mitsuo  
 

(57) Abstract : 

A board-shaped chassis (102) has a first surface formed with an inlet (112A) and a second surface different from the first surface. A 

cooling fan (8) is provided in the second surface and exhausts air from the second surface. A partition plate (110) is configured so as 

to partition the internal space of the chassis (102) into a first space (104) making contact with the first surface and a second space 

(106) making contact with the second surface. The partition plate (110) is formed with at least one opening portion (114A, 116A, 

118A) through which cooling wind generated by the cooling fan (8) passes from the first space (104) to the second space (106). At 

least one semiconductor unit (1A, 1B, 1C) is disposed in the first space (104) and cooled by the cooling wind. A reactor unit (LA) i s 

disposed in the second space (106) so as to face the at least one opening portion. 
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(54) Title of the invention : ELEVATOR INSTALLATION METHOD AND APPARATUS 
 

  

(51) International classification  :B66B 19/00 

(31) Priority Document No  :62/631130  

(32) Priority Date  :15/02/2018 
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:15/02/2019 
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(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  
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      Address of Applicant :365 Upland Drive Tukwila, Washington 

98188 U.S.A. 

(72)Name of Inventor : 

   1)ROMO, David Arevalo 

   2)BATES, Christopher Patrick  
 

(57) Abstract : 

An elevator installation system and method is disclosed that includes a support structure having a first surface and a second surface. 

The support structure is oriented such that the first surface faces in a first direction and the second surface faces in a second direction 

opposite the first direction. The system further includes a hoist supporting the support structure such that at least a portion of the hoist 

is positioned facing the second surface. 
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(54) Title of the invention : MICROORGANISM OF GENUS CORYNEBACTERIUM FOR PRODUCING L-AMINO ACID AND 

METHOD FOR PRODUCING L-AMINO ACID BY USING SAME 
 

  

(51) International classification  
:C12N 15/77, C12P 

13/08, C07K 14/34 

(31) Priority Document No  :10-2018-0009633  

(32) Priority Date  :25/01/2018 
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   3)LEE, Kwang Woo 
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   5)BYUN, Hyo Jeong 

   6)CHANG, Jin Sook 

   7)KIM, Hyung Joon  

   8)SHIN, Yong Uk 
 

(57) Abstract : 

The present application relates to a microorganism of the genus Corynebacterium for producing an L-amino acid and a method for 

producing an L-amino acid by using the microorganism. 
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(19) INDIA  

(22) Date of filing of Application :04/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : WIRELESS COMMUNICATION METHOD AND APPARATUS 
 

  

(51) International classification  :H04L 7/04 

(31) Priority Document No  :PCT/CN2017/114876  

(32) Priority Date  :06/12/2017 
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(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No.18 Haibin Road, Wusha, Chang'an 

Dongguan, Guangdong 523860 China 

(72)Name of Inventor : 

   1)TANG, Hai 

   2)ZHANG, Zhi  
 

(57) Abstract : 

Embodiments of the present application provide a wireless communication method and apparatus, which can reduce bit overheads and 

reduce processing complexity at terminals in transmission of synchronization signal blocks. The method comprises: determining that a 

first indication field in a physical broadcast channel (PBCH) comprised in a first synchronization signal block is used to indicate a 

physical resource block (PRB) grid offset between the synchronization signal block and a channel or signal of a non-synchronization 

signal block, or to indicate resource information of a second synchronization signal block; and sending the first synchronization signal 

block, and using the first indication field in the first synchronization signal block to indicate the resource information of the second 

synchronization signal block if it is determined that the first indication field is used to indicate the resource information of the second 

synchronization signal block. 
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(54) Title of the invention : BWP FREQUENCY HOPPING CONFIGURATION METHOD, NETWORK DEVICE AND 

TERMINAL 
 

  

(51) International classification  
:H04L 5/00, H04W 
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Number  

        Filing Date 
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(71)Name of Applicant :  
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TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No.18 Haibin Road, Wusha, Chang'an 

Dongguan, Guangdong 523860 China 

(72)Name of Inventor : 

   1)SHEN, Jia 
 

(57) Abstract : 

Provided in the present invention is a BWP frequency hopping configuration method, a network device and a terminal. According to 

embodiments of the present invention, different frequency domain displacement sets are configured for different BWPs, and the 

bandwidth of each BWP are fully utilized, so that it is possible to maximize the frequency hopping displacement on the basis of not 

exceeding the bandwidth of BWP, so as to obtain a larger frequency selective gain, thereby improving the transmission performance 

of the physical channel. 
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(54) Title of the invention : INJECTABLE BOTULINUM TOXIN FORMULATIONS AND METHODS OF USE THEREOF 

HAVING HIGH RESPONSE RATE AND LONG EFFECT DURATION 
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(32) Priority Date  :04/12/2017 
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(71)Name of Applicant :  

   1)REVANCE THERAPEUTICS, INC.  
      Address of Applicant :7555 Gateway Blvd. Newark, CA 

94560 U.S.A. 

(72)Name of Inventor : 

   1)RUBIO, Roman 
 

(57) Abstract : 

This invention provides injectable compositions comprising botulinum toxin that may be administered to a subject for various 

therapeutic, aesthetic and/or cosmetic purposes. The injectable compositions embraced by the invention exhibit one or more 

advantages over conventional botulinum toxin formulations, including reduced antigenicity, a reduced tendency to undergo unwanted 

localized diffusion following injection, increased duration of clinical efficacy or enhanced potency, higher responder rates, faster onset 

of clinical efficacy, and/or improved stability. According to the invention, single treatment of the compositions by injection affords 

significant clinical responses and at least a 26-week duration of effect in a subject undergoing treatment, as provided by the described 

treatment methods, as well as still higher responder rates and/or longer duration of effect following subsequent treatments. 
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   6)FRIESEN, Grant 

   7)HORWITZ, Jason 
 

(57) Abstract : 

Some embodiments include a system operable to construct hierarchical training data sets for use with machine-learning for multiple 

controlled devices. Other embodiments of related systems and methods are also provided. 
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(72)Name of Inventor : 

   1)ZHI, Lin  
 

(57) Abstract : 

Disclosed herein are acetal and cyclic acetal compounds, compositions, their preparation, and their uses. Some embodiments relate to 

their use as liver-targeting compounds. 
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(54) Title of the invention : SECURITY NEGOTIATION IN SERVICE BASED ARCHITECTURES (SBA) 
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   5)TORVINEN, Vesa 
 

(57) Abstract : 

The disclosure provides techniques for negotiating security mechanisms between security gateways (102A, 102B). In these 

techniques, an initiating security gateway (102A) sends (302) a request message to a responding security gateway (102B) over a first 

connection established between the security gateways. The first connection provides integrity protection for 5 the messages. The 

request message includes one or more security mechanisms supported by the initiating security gateway. Upon receipt, the responding 

security gateway selects (406) one of the security mechanisms and transmits (408) a response message to the initiating security 

gateway indicating the selected security mechanism. Signaling messages are then communicated (310, 412) between the security 

gateways using the selected security 10 mechanism. 
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(57) Abstract : 

Systems and methods are disclosed herein for enabling a User Equipment (UE) to perform cell quality derivation in a wireless 

communication network utilizing parameters from an appropriate measurement object. In some embodiments, a method of operation 

of a UE to perform cell quality derivation in a wireless communication network comprises obtaining parameters to perform cell 

quality derivation for a serving cell of the UE from a measurement object that contains frequency information that matches frequency 

information provided in a serving cell configuration of the serving cell. The method further comprises performing cell quality 

derivation for the serving cell based on the obtained parameters. In this manner, the UE is enabled to perform cell quality derivation 

using parameters from an appropriate measurement object. 
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(57) Abstract : 

The invention relates to a composition in the form of an injectable aqueous solution having a pH of between 6.0 and 8.0 and 

comprising at least: a basal insulin having an isoelectric point (pI) of between 5.8 and 8.5; b) and a co-polyaminoacid consisting of 

glutamic or aspartic units as defined in the claims. In one mode of embodiment, the composition according to the invention is 

characterised in that the co-polyaminoacid bearing carboxylate charges and at least one hydrophobic radical Hy is selected from the 

co-polyaminoacids of formula (XXXb) in which: D is, independently, either a CH2 group (aspartic unit) or a CH2-CH2 group 

(glutamic unit); X is a cationic entity selected from the group comprising the alkaline cations; Rb and Rb', which are identical or 

different, are either a hydrophobic radical Hy, or a radical selected from the group consisting of an H, a linear acyl C2 to C10 group, a 

branched acyl C3 to C10 group, a benzyl, a terminal amino acid unit and a pyroglutamate, at least one of Rb and R'b being a 

hydrophobic radical Hy; Q and Hy have the above-mentioned designations; and n+m is the degree of polymerisation DP of the co-

polyaminoacid, i.e. the average number of monomeric units per co-polyaminoacid chain and 5 =:; n + m =:; 250. 
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(57) Abstract : 

An air sampling device and method of sampling air. The device has a housing body and a retaining assembly for a sampling device. A 

plenum has a top end coupled to the housing body about an opening such that the plenum is in flow communication with the opening 

and receives air flow generally from the top end to the bottom end generally along the longitudinal length thereof. A flow connection 

is coupled to the bottom end of the plenum. A mass flow meter has an input coupled to the flow connection and is in flow 

communication with the plenum via the flow connection. A blower is configured to draw air past the sampling device, through the 

opening, and through the plenum, such that a measuring portion of the air flows through the flow connection and through the mass 

flow meter, which measured the flow rate of the measuring portion. 

  

No. of Pages : 24 No. of Claims : 22 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    38111 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028532 A 

(19) INDIA  

(22) Date of filing of Application :04/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : GROUP B ADENOVIRUS-CONTAINING FORMULATION 
 

  

(51) International classification  
:A61K 47/10, A61K 

9/08, A61K 35/761 

(31) Priority Document No  :1801614.7  

(32) Priority Date  :31/01/2018 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/EP2019/052398  

:31/01/2019 

(87) International Publication No  :WO 2019/149829  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PSIOXUS THERAPEUTICS LIMITED  
      Address of Applicant :PsiOxus House 4-10 The Quadrant, 

Barton Lane Oxfordshire OX14 3YS U.K. 

(72)Name of Inventor : 

   1)ALVIS, Simon 

   2)KIELTYKA, Magdalena  
 

(57) Abstract : 

The present disclosure provides a liquid formulation suitable for a group B adenovirus, comprising: a) a group B adenovirus, such as 

replication competent group B adenovirus, b) 15 to 25% v/v glycerol, for example 16, 17, 18, 19, 20, 21% v/v glycerol; and c) 0.1 to 

1.5% v/v ethanol, for example 0.2-1%, such as 1% v/v ethanol; and d) a buffer, and e) optionally an amino acid, wherein the pH of the 

formulation is in the range 8.0 to 9.6, and use of the same in treatment, particular in the treatment of cancer. 
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(57) Abstract : 

A system, method for creating an optical device, and a device to enhance human color vision are disclosed. The system, method for 

creating the optical device, and device include a substrate, a plurality of thin film layers provided on the substrate, the plurality of thin 

film layers including materials creating thin film-specific reflectance spectra based on selected pluralities of materials each having 

their on respective refractive index, and/or a plurality of colorant layers applied to the plurality of thin film layers, the plurality of 

colorant layers including at least one colorant, the colorant created based on colorant-specific absorption spectra as defined by selected 

concentrations 
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(57) Abstract : 

The present invention provides a method for producing high-activity lignin and by-product furfural and an application. The method 

comprises: using a dissolving pulp pre-hydrolysate and/or sulfite liquor as the raw material, and catalyzing by employing an acid as a 

catalyst to obtain the lignin and furfural, wherein the acid is one or a combination of at least two of sulfuric acid, phosphoric acid, 

nitric acid, hydrochloric acid, and acetic acid. According to the method, the yield of the obtained lignin and furfural is further 

increased by catalyzing the dissolving pulp pre-hydrolysate and/or the sulfite liquor with the acid. Lignin especially has higher 

reactivity and low molecular weight, and the ratio of 5-methyl furfural in furfural to furfural is in a proper range, so that the strength of 

furan resin prepared from furfural can be further improved. 
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(57) Abstract : 

Provided herewith is a compound that reacts with a reactive lipid species to form a non- toxic product or an active product. Also 

provided is a method of reducing a reactive lipid species. Additionally provided is a method of treating a mitochondrion in a patient 

comprising a mitochondrial dysfunction. In other embodiments, a compound is provided that reacts with an activating agent present at 

a mitochondrion to form an active product that inhibits or enhances the opening of a mitochondrial permeability transition pore 

(MPTP). In additional embodiments, a method of inhibiting or enhancing the opening of an MPTP is provided. Further provided is a 

nonpolar compound capable of crossing the blood-brain barrier (BBB) into the central nervous system (CNS). 
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(57) Abstract : 

The present disclosure relates to methods of making LRRK2-inhibiting, pyrimidinyl-4-aminopyrazole compounds and intermediates 

of formulae I and IV: The compounds are useful as LRRK2 inhibitors in the treatment of LRRK2 mediated diseases, and as 

intermediates for their manufacture. 
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(57) Abstract : 

A vibrator(56A), including: a bar(16), a first location(64A) therealong including a first pivotal connection(20A) to the chassis(62) of 

the vibrator; a weight(14) including a second pivotal connection(20B) to a second location(64B) of the bar(16); and a motor(12), for 

rotating(70) the weight(14) about the second pivotal connection(20B), thereby converting the weight rotation(70) to back and forth 

linear motion(54), thereby the back and forth linear motion(54) is characterized by the distance between the first(64A) and 

second(64B) locations. 
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(57) Abstract : 

A method of determining the transmittance of a transparent article (250) includes the steps of obtaining a measurement of a first 

intensity of electromagnetic radiation reflected or emitted by reference surface (80) with an intensity measuring device (400), 

positioning the transparent article (250) over the reference surface (80), obtaining a measurement of a second intensity of 

electromagnetic radiation transmitted through the transparent article (250) that is reflected or emitted by a region (110) of the 

reference surface (80) that is covered by the transparent article (250) with the intensity measuring device (400); and calculating the 

transmittance using the measurements of the first intensity and the second intensity. 
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(57) Abstract : 

A vehicle (2), said vehicle including driving protection apparatus (14) which is located at or adjacent to the position of the driver (10) 

when operating the vehicle and wherein there is provided, in location with or adjacent to the said driver protection apparatus, visual 

display means which are selectively operated to provide an indication of the condition of the vehicle and/or driver of the vehicle 

and/or the environment in which the vehicle is located at a particular instant of time. 
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(57) Abstract : 

A detergent granule with a relatively high total anionic surfactant content, e.g., from 40% to 90% by total weight of such detergent 

granule, which includes a core and a coating layer thereover. The core contains one or more anionic surfactants and a non-quaternized 

alkoxylated polyethyleneimine having a polyalkyleneimine core with one or more alkoxy side chains bonded to at least one nitrogen 

atom in the polyalkyleneimine core. The coating layer contains silica. Such detergent granule can maintain satisfactory flowability, 

despite its high anionic surfactant content, thereby easier to process into finished granular detergent products. 
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(57) Abstract : 

The present disclosure relates to a system (100) for generating a diagnostic model. The system (100) includes a processor (108) 

configured to analyse a plurality of reference data sets. The reference data sets each include at least one image (230, 240). The 

analysis identifies at least one feature in each image (230, 240). A metric is calculated in dependence on the at least one identified 

feature. Outcome data associated with at least some of the reference data sets is acquired. The diagnostic model is compiled in 

dependence on the at least one calculated metric and the associated outcome data. The present disclosure also relates to a method of 

generating a diagnostic model; and a non-transitory computer-readable medium. 
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   4)VANDENBROECK, Jan 
 

(57) Abstract : 

A reaction mixture and a process for making a polyisocyanurate comprising rigid foam having a density in the range 50-500 kg/m3 is 

disclosed, said process having a cream time > 35 seconds and a snap cure behaviour. 
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(51) International classification  :C14C 3/06 
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   1)RABE, Volker 

   2)DïPPERT, Susanne 

   3)REINERS, Juergen 
 

(57) Abstract : 

The invention relates to specific chromium tanning agents, and to the use thereof for tanning skins and furs, and the leathers and pelts 

obtainable thereby. The invention further relates to a novel method in which the protein-masked chromium tanning agents according 

to the invention are obtained from chromium- and collagen-containing materials, in particular waste from leather production such as, 

for example, leather shavings. This permits recycling of chromium-containing wastes from leather production, by means of which the 

quantity of such waste can be reduced significantly, which leads to considerable economic, ecological and logistical advantages. 
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(54) Title of the invention : SEALABLE RESIN COMPOSITION, SEAL MATERIAL, PACKAGING MATERIAL, PACKAGING 

CONTAINER AND PACKAGE 
 

  

(51) International classification  

:C08L 23/08, B32B 

27/00, B32B 27/28, 

B32B 27/30, B65D 
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(72)Name of Inventor : 

   1)ISHIHARA Takuya  

   2)YAMAMOTO Koichiro  
 

(57) Abstract : 

This sealable resin composition contains an ethylene/unsaturated ester copolymer (A) and an acid-modified styrene copolymer (B). 

Defining the total content of the ethylene/unsaturated ester copolymer (A) and the acid-modified styrene copolymer (B) as 100 

mass%, the content of the ethylene/unsaturated ester copolymer (A) is 60-99 mass% and the content of the acid-modified styrene 

copolymer (B) is 1-40 mass%, and the amount of extraction into n-hexane is less than or equal to 100 mg/L. 
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   3)MART •NEZ ESP•N, Juan Salvador  
 

(57) Abstract : 

New process of producing alpha-hydroxy compounds from sustainable resources useful as platform chemicals, such as hydroxy 

analogues of amino acids or polymer precursors. 
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(54) Title of the invention : GLUCURONYLATION AS ACIDIC POST-TRANSLATIONAL MODIFICATION ON 

THERAPEUTIC MONOCLONAL ANTIBODIES 
 

  

(51) International classification  
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(31) Priority Document No  :62/624338  
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(72)Name of Inventor : 

   1)WANG, Shunhai 
 

(57) Abstract : 

Compositions and methods for identifying glucuronylated protein drug products are provided. 
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(72)Name of Inventor : 

   1)SANGLIER, Adrien  

   2)MALINOFSKY, Andrew Eric  
 

(57) Abstract : 

An article tracking system and method are provided. The system includes an article identifier, a location identifier, a mobile 

application stored on a mobile device, and a cloud platform. The mobile application combines article information from the article 

identifier and location information from the location identifier into a data packet and transmits the data packet to the cloud platform 

for storage. Creating and sending a data packet for each of a plurality of locations enables to system to record the location history of 

the article over time. 
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(54) Title of the invention : METHOD FOR CASTING 
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(57) Abstract : 

Described is a method for casting comprising a.) determining a diameter (D) of a cross section of a product to be cast in meter(m), b.) 

determining an intended steady-state casting speed (V) of the product to be cast using direct chill casting in meter per second (m/s), c.) 

determining a Si content (cSi) in percent by weight based on the total weight of a melt (wt-%) for the melt to be used for casting the 

cast product, wherein the intended diameter (D), the intended steady-state casting speed (V) and the intended Si content (cSi) are 

determined such that the equations (I) VD = 0,00057 - 0,0017cSi and (II) VD = 0,00047 - 0,0017cSi and (III) cSi = 0 are fulfilled, d.) 

preparing a melt comprising Zn: 5,30 to 5,9 wt-%, Mg: 2,07 to 3,3 wt-%, Cu: 1,2 to 1,45 wt-%, Fe: 0 to 0,5 wt-%, Si: according to cSi, 

impurities up to 0,2 wt-% each and 0,5 wt-% in total, and balance aluminium, e.) casting the melt into the cast product having the 

intended diameter (D) using direct chill casting, wherein the casting is carried out using the intended steady-state casting speed 
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(57) Abstract : 

This specification relates to operating industrial facilities, for example, crude oil refining facilities or other industrial facilities that 

include operating plants that process natural gas or recover natural gas liquids. 

  

No. of Pages : 40 No. of Claims : 43 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    38129 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028707 A 

(19) INDIA  

(22) Date of filing of Application :06/07/2020 (43) Publication Date : 04/09/2020 
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(51) International classification  :F25J 3/02 

(31) Priority Document No  :62/599509  

(32) Priority Date  :15/12/2017 
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   2)KAMEL, Akram Hamed Mohamed  

   3)ALNAJJAR, Abdulaziz A.  
 

(57) Abstract : 

This specification relates to operating industrial facilities, for example, crude oil refining facilities or other industrial facilities that 

include operating plants that process natural gas or recover natural gas liquids. 

  

No. of Pages : 36 No. of Claims : 21 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    38130 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028710 A 

(19) INDIA  

(22) Date of filing of Application :06/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : LIQUID-FEEDING SCREW COMPRESSOR 
 

  

(51) International classification  
:F04C 29/12, F04C 

18/16, F04C 29/02 

(31) Priority Document No  :2017-235790  

(32) Priority Date  :08/12/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/042100  

:14/11/2018 

(87) International Publication No  :WO 2019/111661  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HITACHI INDUSTRIAL EQUIPMENT SYSTEMS CO., 

LTD.  
      Address of Applicant :3, Kanda Neribei-cho, Chiyoda-ku, 

Tokyo 1010022 Japan 

(72)Name of Inventor : 

   1)TAKANO Masahiko  

   2)YORIKA NE Shigeyuki 
 

(57) Abstract : 

This liquid-feeding screw compressor is provided with: a casing that accommodates a screw rotor and a bearing, and that has an air 

intake and an intake chamber connected to the air intake; an intake throttle valve that is installed at the air intake, and that has a 

housing; and an intake air bypass system communicating between a primary side and a secondary side of the intake throttle valve. The 

intake air bypass system comprises: an intake air bypass channel that is provided to a wall section of the housing and comprises a 

primary-side opening that opens to a primary side of the intake throttle valve and a secondary-side opening that opens to a secondary 

side; and a first check valve arranged within the intake air bypass channel. The intake air bypass channel has an external opening that 

opens to the exterior of the housing, and allows for insertion and withdrawal of the first check valve. Due to this configuration, it is 

possible to make a system that communicates with an intake chamber in a casing and that is provided with a check valve mechanism 

into a pipeless structure, without compromising on the advantages of an external tubing. 
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(57) Abstract : 

This vehicle power supply control circuit is provided with: a first input terminal to which a voltage output by a DC-DC converter for 

performing voltage conversion on a power supply voltage is supplied; a second input terminal to which the power supply voltage is 

supplied; an output terminal that outputs a voltage for controlling a semiconductor element generating a drive current for a motor 

generator and having non-saturation region characteristics; a switching circuit having one end connected to the first input terminal and 

the other end connected to the output terminal, making the connection between the first input terminal and the output terminal 

conductive by being turned on on the basis of a signal applied to a control terminal, and, meantime, disconnecting the connection 

between the first input terminal and the output terminal by being turned off on the basis of the signal applied to the control terminal; 

and a switching control unit for controlling the switching circuit by applying the signal to the control terminal on the basis of the 

voltage at the second input terminal. 
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   3)RODR•GUEZ IGLESIAS, Rodolfo  
 

(57) Abstract : 

The present invention relates to novel benzamides derivatives of formula (I) as modulators of PPAR-gamma receptor, to processes for 

their preparation, to pharmaceutical compositions comprising said compounds and to said compound for use in the treatment of 

pathological conditions, disorders or diseases that can improve by modulation of PPAR-gamma receptor, such as cancer; metabolic 

diseases, inflammatory diseases, respiratory disorders, autoimmune diseases, neurodegenerative diseases, cardiovascular diseases and 

renal diseases. 
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(57) Abstract : 

The invention relates to a microwave plasma device, comprising a treatment area and a number of two or more microwave 

semiconductors. The microwave plasma device is characterised in that the microwave semiconductors are attached to the treatment 

area in such a way that the microwaves of a microwave semiconductor only interfere with the microwaves of other microwave 

semiconductors in the treatment area. The invention also relates to a corresponding method. 
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(57) Abstract : 

The instant invention describes pharmaceutical compositions and dosing regimens comprising seviteronel and/or dexamethasone, and 

methods of treating diseases, disorders or symptoms thereof. 
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(57) Abstract : 

A method for manufacturing a thread comprising the following steps:  selecting at least one animal nerve or tendon;  (flattening) or 

rolling (A) the at least one nerve or at least one tendon;  separating (B) the at least one nerve or at least one tendon into at least two 

groups of first fibres in order to form at least one braid;  stretching (D) said braid in order to extract a quantity of moisture;  combing 

in order to separate the first fibres;  drying (E) the first fibres;  spinning (F) said first fibres. 
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(57) Abstract : 

The present disclosure provides various manufacturing processes for the production of 2,3,3,3-tetrafluoropropene (HFO-1234yf or 

1234yf). Such methods may allow for the improved yields, more economical processes, and waste reduction in the production of 

1234yf and subsequent processes. 
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(57) Abstract : 

The invention provides recombinant DNA molecules that are unique to maize event MON87429 and transgenic maize plants, maize 

plant parts, maize seeds, maize cells, and agricultural products containing maize event MON87429 as well as methods of using and 

detecting maize event MON87429. Transgenic maize plants containing maize event MON87429 exhibit tolerance to inhibitors of 

acetyl CoA carboxylase (ACCase) in the aryloxyphenoxy propionate (FOP) group, synthetic auxins, inhibitors of glutamine 

synthetase, and inhibitors of 5-enolpyruvylshikimate-3-phosphate synthase (EPSPS). 
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(57) Abstract : 

A battery module according to an embodiment of the present invention comprises: a plurality of battery cells stacked one on top of 

another; and a busbar unit electrically connected to electrode leads of the plurality of battery cells, wherein the electrode leads are bent 

at least once so as to secure a predetermined length and are at least partially straightened out by expansion due to the swelling of the 

plurality of battery cells. 
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(57) Abstract : 

Provided is a Cr-Ni alloy which has high yield strength and high resistance to sulfuric acid general corrosion at the high temperature 

of 250°C. This Cr-Ni alloy has a chemical composition which contains, in mass%, from 0.01% to 0.50% of Si, from 0.01% to 1.00% 

of Mn, from 21.0% to 27.0% of Cr, 40.0% or more but less than 50.0% of Ni, 4.5% or more but less than 9.0% of Mo, from 2.0% to 

6.0% of W, more than 2.0% but 6.0% or less of Cu, from 0.01% to 2.00% of Co, from 0.001% to 0.010% in total of one or two 

elements selected from the group consisting of Ca and Mg, from 0.005% to 0.200% of sol. Al, and from 0.01% to 0.20% of N, with 

the balance made up of Fe and impurities. The dislocation density in this Cr-Ni alloy satisfies formula (1). (1): 8.00 ð 1014 =  = 2.50 

ð 1015 + 1.40 ð 1014 ð [Cu + Co] 
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(57) Abstract : 

Liquid fabric enhancer compositions that include branched polyester compounds. Methods of making and using same. 
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(57) Abstract : 

A solution of uridine in saline, and optionally also containing beta-hydroxybutyrate, can be administered subcutaneously. A reservoir 

capable of holding a uridine solution in saline is described, the reservoir being fluidically linked to one or more infusion needles, and a 

pump configured to move the solution from the reservoir through the one or more infusion needles into a subject. 
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(57) Abstract : 

In some implementations, a method includes obtaining a set of preselected attribute values for an objective-effectuator. In some 

implementations, the method includes while displaying a user interface including a plurality of configuration control affordances 

provided to effect configuration of one or more attributes characterizing the objective-effectuator, in response to receiving an input 

indicative of manipulation of a first configuration control affordance, setting a corresponding first attribute to a particular preselected 

attribute value, and modifying display of the plurality of configuration control affordances in order to change the number of the 

plurality of configuration control affordances displayed. In some implementations, the method includes configuring the objective-

effectuator at least based on the particular preselected attribute value of the first attribute. In some implementations, the objective-

effectuator is associated with a set of predefined actions. 
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(57) Abstract : 

There are provided tissue repair laminates containing at least two biodegradable polyurethane foam layers and a polyurethane 

structural layer. The biodegradable polyurethane is derived from biodegradable polyols. The laminates resist shrinkage under in vivo 

conditions and possess desirable mechanical properties such as high tensile strength. The laminates find use in, for example, the repair 

of tissue or muscle wall defects. 
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(57) Abstract : 

Disclosed is an image decoding method using the correlation between color components to perform intra prediction of chrominance 

components. Here, the image decoding method using the correlation between color components to perform intra prediction of 

chrominance components comprises the steps of: checking image data and a prediction mode in a bitstream; generating a prediction 

block according to a reconstructed prediction mode; determining compensation settings according to the size of a current block and 

the reconstructed prediction mode; compensating the prediction block according to the determined compensation settings; and 

reconstructing the current block by adding reconstructed image data to the prediction block. 
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(57) Abstract : 

Provided in the present application is a wet cold ash high efficiency thermal energy recovery gasification system, comprising a 

gasification furnace, a spray apparatus being arranged on a heat exchange surface in a radiation heat exchange chamber of the 

gasification furnace to form a low temperature area close to the heat exchange surface and a core high temperature area positioned on 

the side of the low temperature area furthest from the heat exchange surface; a gas-solid separation and wet cold ash apparatus 

arranged to be in communication with a syngas outlet of the gasification furnace; a convection heat exchange apparatus, used for 

recovering the sensible heat of the syngas and producing power steam; a gas scrubbing device, comprising a Venturi scrubber and a 

scrubbing tower arranged in series; and a black water treatment system, comprising a first-stage flash evaporation apparatus and a 

second-stage flash evaporation apparatus arranged in series. Also provided in the present application is a high efficiency thermal 

energy recovery gasification process. The solution of the present application uses a radiant heat exchange chamber with side zone 

temperature control technology, ensuring the safety of the heat exchange tube and greater heat recovery efficiency at a high radiation 

intensity; the saturated steam yield is high and the equipment volume is smaller. 
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(57) Abstract : 

The present invention relates to a torsion damper (1) comprising: - an elastic element (7), - a first element (3) comprising a recess (32) 

intended to receive the elastic element (7), - a second element (5) mounted so as to be able to move in rotation with respect to the first 

element (3), - an intermediate element (13) coupled in rotation to the second element (5) and intended to compress the elastic element 

(7) in the event of relative rotation between the first element (3) and the second element (5), - a freewheel device (17) arranged 

between the intermediate element (13) and the second element (5) or between two parts of the second element (5) and configured to 

decouple the first element (3) and the second element (5) in the event of transmission of a counter-acting torque, and - a friction device 

(21) arranged parallel to the freewheel device (17). 
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(57) Abstract : 

The invention relates to the field of metallurgical industrial plants. The problem addressed by the present invention consists in 

providing reliable identification of equipment in a metallurgical industrial plant, which identification is not sensitive to the harsh 

ambient conditions. The problem is solved by a device and method for identifying equipment. The equipment has a three-dimensional 

identifying tag (10), in particular a perforated plate or a plate with three-dimensional patterns. A receiver (1) is a time-of-flight (TOF) 

camera with a photonic mixing device (PMC) sensor, which senses the equipment (13) with the three-dimensional identifying tag (10), 

and an evaluation unit (2) identifies the equipment (11) unambiguously using the sensed three-dimensional identifying tag (10). 
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(57) Abstract : 

The present invention relates to an ion thruster (1) for propulsion of spacecrafts, comprising: a reservoir (2) for a propellant (3), an 

emitter (4) for emitting ions (3+) of the propellant (3), the emitter (4) having one or more projections (11) of porous material and a 

base (12) with a first side (121) supporting said projections (11) and a second side (122) connected to the reservoir (2), and an 

extractor (5) facing the emitter (4) for extracting and accelerating the ions (3+) from the emitter (4), wherein the base (12) is 

impermeable to the propellant (3) at least on said first side (121) and has pores (13) or channels (14) for providing flow of propellant 

(3) from the reservoir (2) to said projections (11). 

  

No. of Pages : 20 No. of Claims : 12 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    38149 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028820 A 

(19) INDIA  

(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : MECHANISM FOR TRANSFORMING RECIPROCAL TO ROTATIONAL MOTION OR VICE 

VERSA, AND MECHANISM APPLICATIONS 
 

  

(51) International classification  
:F01B 9/06, F16H 

25/12 

(31) Priority Document No  :20180100001  

(32) Priority Date  :03/01/2018 

(33) Name of priority country  :Greece 

(86) International Application No 

        Filing Date 

:PCT/EP2018/060281  

:23/04/2018 

(87) International Publication No  :WO 2019/134763  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GEORGITZIKI, Elpida  
      Address of Applicant :Pasteur Street 5 14122 Heraklion Attica 

Greece 

   2)GEORGITZIKIS, Vasilios  

   3)GEORGITZIKI, Anna  
(72)Name of Inventor : 

   1)GEORGITZIKIS, Georgios  
 

(57) Abstract : 

Mechanism for transforming rotating to reciprocating motion, or vice versa, comprising a first annular component (1) and a second 

annular component (3) coaxially located, the first beside the second, along a longitudinal axis (), wherein both are able to rotate 

around the longitudinal axis and to reciprocate along the longitudinal axis, wherein side (A) of the first annular component (1) 

adjacent to the second annular component (3) is in continuous contact, in at least one point, with the neighbouring side (Ga) of the 

second annular component (3), such that the second annular component (3) is able to rotate relative to the first annular component (1) 

in continuous contact in at least one point with the adjacent side (A) of the first annular component (1), wherein the contacting sides 

are undulated surfaces (, Ga), such that if the first annular component (1) and the second annular component (3) are forced into 

rotational motion relative to each other, remaining at the same time in continuous contact, then every point of the undulated surfaces (, 

Ga) will trace, relative to the other, an undulated trajectory and at the same will also execute, relative to the other, reciprocating 

motion. 
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(54) Title of the invention : APPLIANCE FOR ASSISTING IN VAGINAL PENETRATION AND PROVIDED TO RECEIVE A 

WORKING TOOL 
 

  

(51) International classification  
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(57) Abstract : 

The appliance comprises a handle, a speculum tube (23) extending axially from the handle (21) as far as a distal end (22) where it has 

an opening (28), a video viewing system having a lens (35) arranged in the speculum tube and a transmission device (36) connected to 

the lens and connectable to a remote viewing screen, and a lens support (49) for keeping the lens (35) in a predetermined position with 

respect to the speculum tube, in which position the lens is near said opening (28) and opposite the space situated beyond said opening 

(28), characterized in that said speculum tube has an end part (26) and a main part (27) extending between said end part and said 

handle, said end part (26) being arranged around said support (49) and delimiting said opening (28), said end part (26) being 

elastically deformable and said main part (27) being rigid. 
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(54) Title of the invention : ELECTRICAL SWITCHING DEVICE 
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(57) Abstract : 

The invention relates to an electrical switching device having a kinematic chain (5). A movable switching contact piece (2) is movable 

by means of the kinematic chain (5), wherein the kinematic chain (5) penetrates a first encapsulation housing (6) in a fluid-tight 

manner. The kinematic chain (5) penetrates the first encapsulation housing (6) in a linearly movable manner. 
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(54) Title of the invention : APPARATUS AND METHOD FOR DISPENSING A LUBRICANT TO THE RAIL AND 

DETERMINING THE AMOUNT OF LUBRICANT DISPENSED AND REMAINING 
 

  

(51) International classification  

:B61K 3/00, F16N 
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F03D 9/30 

(31) Priority Document No  :NA 
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(57) Abstract : 

An improved method and apparatus for determining the amount of lubricant dispensed to a rail, adjusting the amount of available 

lubricant for dispensing based on the amount of lubricant remaining, and advising the operator of same. The apparatus includes a 

reservoir of lubricant suspended from a load beam having load cells communicating with a microprocessor and a controller to 

determine the amount of lubricant remaining within the reservoir on a real-time basis as lubricant is dispersed. The method includes 

the determination of the amount of lubricant remaining and, following dispensing additional lubricant, re-determining the amount of 

lubricant remaining. In this manner, an operator may prepare a schedule for replenishment of the reservoirs of various lubricating 

stations based on feedback of the remaining amount of lubricant remaining. Thus, an operator may predict track downtime for refilling 

of a plurality of lubricating stations and schedule such to minimized track downtime. 
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(54) Title of the invention : NANOPARTICLES OF ENCAPSULATED LIGHT-ABSORBING AGENT, PREPARATION 

THEREOF AND OPHTHALMIC LENS COMPRISING SAID NANOPARTICLES 
 

  

(51) International classification  
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(57) Abstract : 

The invention relates to nanoparticles of a composite material comprising a light absorbing agent dispersed in a matrix of a mineral 

oxide, to a method for the preparation of such nanoparticles, to the use of said method to modify the hue of nanoparticles of composite 

material comprising a light absorbing agent, and to an ophthalmic lens comprising such nanoparticles. 
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(57) Abstract : 

The invention relates to a protective film based on silicon for adhesive or self-adhesive elements, characterised in that said protective 

film is based on silicone and has an extractable silicone content that is lower or equal to 100 ng/cm2, preferably lower than or equal to 

50, preferentially lower than or equal to 20 ng/cm2, and even more preferentially, lower than 10 ng/cm2. The invention also relates to 

the method for the production of said film and to the uses of same. 
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(57) Abstract : 

A method performed by a wireless device (130) is described herein. The wireless device (130) operates in a wireless communications 

network (100). The wireless device (130) provides (602) a message to be sent to a network node (110) operating in the wireless 

communications network (100). The message is a first scheduled message to be sent to the network node (110) in a random access 

procedure. The message comprises a first indicator (707) of a type of the message. The type of message has: a) a fixed size SDU 

(702), and b) a one byte header (704) comprising the first indicator (707) and lacking a second indicator (713) of a length of a payload. 

The wireless device (130) also initiates sending (603) the provided message to the network node (110). Also described is a method 

performed by the network node (110) receiving (1307) and initiating processing (1302) the message, based on the first indicator (707). 
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(57) Abstract : 

A method for resource sharing comprises receiving, from a first network node adapting a first radio access technology (RAT), a 

resource coordination message which indicates a first cell served by the first network node; coordinating, at a second network node 

adapting a second RAT, at least one resource allocation for at least one second cell served by the second network node based on the 

resource coordination message; aggregating, at the second network node, the at least one resource allocation into a resource allocation 

message; and forwarding, to the first network node, the resource allocation message. The method provides a central unit of a network 

node to perform a resource coordination between the network nodes adapting different RAT. 

  

No. of Pages : 43 No. of Claims : 23 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    38157 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028867 A 

(19) INDIA  

(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : METHOD FOR SEPARATING PHYSICAL LAYER FUNCTIONS IN WIRELESS 

COMMUNICATION SYSTEM 
 

  

(51) International classification  

:H04L 29/08, H04L 

29/10, H04L 27/26, 

H04B 7/26 

(31) Priority Document No  :62/614711  

(32) Priority Date  :08/01/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/KR2019/000224  

:07/01/2019 

(87) International Publication No  :WO 2019/135656  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu 

Suwon-si, Gyeonggi-do 16677 Republic of Korea 

(72)Name of Inventor : 

   1)MOON, Jicheol 

   2)KWON, Ojin  

   3)JEON, Namryul 
 

(57) Abstract : 

The present disclosure relates to a communication method and a system thereof that fuses a 5G communication system, for supporting 

data transmission rates higher than 4G systems, with IoT technology. The present disclosure can be applied to intelligent services (e.g. 

smart homes, smart buildings, smart cities, smart cars or connected cars, health care, digital education, retail, or security and safety 

related services), on the basis of 5G communication technology and IoT related technology. The present disclosure relates to a method 

and a device for separating physical layer functions of a base station. 
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(57) Abstract : 

The present application provides a data stream sending method, comprising: a first device sends a request packet to a second device; 

after the first device sends the request packet and before the first device receives a response packet from the second device, the first 

device sends a data stream to the second device; and the first device receives the response packet sent by the second device in 

response to the request packet. According to the method, bandwidth wastes caused by a first device merely sending a request message 

to a second device can be avoided, and network resources can be fully used. 
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(57) Abstract : 

Embodiments of the present application provide a random access method and device. The method comprises: receiving supplementary 

uplink (SUL) configuration information, the SUL configuration information comprising at least one first SUL resource and at least 

one SUL selection threshold corresponding to a first SSB; determining a carrier resource for random access according to a downlink 

measurement value of the first SSB and the at least one SUL selection threshold; and performing random access on the determined 

carrier resource, wherein the carrier resource comprises a first SUL resource in at least one first SUL resource, or a non-SUL resource 

corresponding to the first SSB. According to the embodiments of the present application, selecting a suitable resource for random 

access from the non-SUL resource and the at least one SUL resource is implemented, so that the random access efficiency of a 

communication system is improved. 
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(57) Abstract : 

Provided are: paint and a cover glass which are capable of forming a photovoltaic power generation module having excellent weather 

resistance, power generation efficiency, and design; and a photovoltaic power generation module and an external wall material for 

building including the same. A cover glass of the present invention has: a glass substrate; and a film laminated on at least one side of 

the glass substrate and containing a fluorine-containing polymer which has a unit based on fluoroolefin, wherein the cover glass has a 

visible light average reflectance of 10-100% and a near-infrared light average transmittance of 20-100%. 
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(57) Abstract : 

Provided are a colored optical layer, a manufacturing method for an optical layer, a solar battery module equipped with an optical 

layer, an external wall material for construction, and a structure, by which it is possible to form a solar battery module with excellent 

design properties, electric power generation efficiency, and weather resistance. The optical layer has a functional layer including an 

inorganic pigment and a matrix in which the inorganic pigment is dispersed, the optical layer being disposed on the surface of a solar 

battery cell that receives sunlight, wherein at least a portion of the inorganic pigment has a near-infrared maximum reflectance of 50% 

or greater in a near-infrared region of a wavelength of 780-1,500 nm, and the inorganic pigment has an average particle diameter of 

5.0-280.0 nm, and has a specific surface area of 5.0-1,000 m2/g. 
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(57) Abstract : 

A system includes a head-mounted virtual reality/augmented reality (VR/AR) display system, comprising a processor, wherein the 

processor is configured to display an image on a graphical display of the head-mounted VR/AR display system. The system further 

includes a scaffolding system comprising a headpiece configured to be worn by a user; wherein the headpiece comprises at least one 

fastener configured to fasten and unfasten the head-mounted VR/AR display system to the headpiece, and configured to fasten and 

unfasten a headgear to the headpiece. 
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(57) Abstract : 

The present invention relates to a plant for vacuum packaging of products comprising: a plurality of packaging stations (1) distinct 

from each other and configured for separately performing the vacuum packaging of products (P); a vacuum pump (50); a first circuit 

(11) configured for putting said vacuum pump (50) in fluid communication with said packaging stations (1); an auxiliary pressure 

device (51); a second circuit (12) configured for putting at least one of said packaging stations (1) in fluid communication with the 

auxiliary pressure device (51). The auxiliary pressure device (51) is configured for suctioning a gas through the second circuit (12), 

from at least one of said packaging stations (1). The present invention also relates to a product packaging process using said plant. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028887 A 

(19) INDIA  

(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : APPARATUS AND PROCESS FOR PACKAGING PRODUCTS 
 

  

(51) International classification  
:B65B 31/02, B65B 

5/06, B65B 7/16 

(31) Priority Document No  :102017000143902  

(32) Priority Date  :13/12/2017 

(33) Name of priority country  :Italy 

(86) International Application No 

        Filing Date 

:PCT/IB2018/059942  

:12/12/2018 

(87) International Publication No  :WO 2019/116261  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CRYOVAC, LLC  
      Address of Applicant :2415 Cascade Pointe Blvd Charlotte, 

North Carolina 28208 U.S.A. 

(72)Name of Inventor : 

   1)THRIG, Peter 

   2)PALUMBO, Riccardo 
 

(57) Abstract : 

The present invention relates to a packaging apparatus (1) of at least one product (P) disposed on a support (4); said packaging 

apparatus (1) comprising: a frame (3), a lower tool (2) engaged with the frame (3) and configured for receiving one or more supports 

(4), an upper tool (6) configured for engaging a film portion (5a) with at least one support (4). The lower tool (2) is movable relative 

to the frame (3) at least between: a packaging position, in which the lower tool (2) is aligned with the upper tool (6), a loading position 

spaced from the packaging position in which the lower tool (2) is configured for receiving said support (4). The packaging apparatus 

(1) comprises a barrier (7) configured for intercepting the package (40) during the movement of the lower tool (2) from the packaging 

position to the loading position. The present invention also relates to a packaging process using said apparatus (1). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028888 A 

(19) INDIA  

(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : INTERACTIVE GAMING SYSTEM 
 

  

(51) International classification  

:A63F 13/798, A63F 

13/69, A63F 13/67, 

A63F 13/2145, A63F 

13/847 

(31) Priority Document No  :15/874671  

(32) Priority Date  :18/01/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2019/012920  

:09/01/2019 

(87) International Publication No  :WO 2019/143512  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNIVERSAL CITY STUDIOS LLC  
      Address of Applicant :100 Universal City Plaza Universal 

City, California 91608 U.S.A. 

(72)Name of Inventor : 

   1)YEH, Wei Cheng 

   2)COSSAIRT, Travis Jon 

   3)LEIBA,  Neil Andrew 

   4)MCCAY, Erica Lynn  
 

(57) Abstract : 

Present systems and methods are directed to an interactive gaming system (30) that includes a first game environment (26) that 

includes user input devices that receive first user inputs indicative of team/individual performance of a first set of players (22), and a 

second game environment (28) that includes user input devices that receive second user inputs indicative of team/individual 

performance of a second set of players (22). The interactive gaming system (30) includes a controller that receives the first and second 

user inputs, accesses dynamic user profiles (24) that correspond the first and the second set of players, updates the dynamic user 

profiles (24) based on the first and second user inputs, selects a third set of players (22) from the first and second set of players to 

qualify for a third game environment, and instructs the third game environment based on a subset of the dynamic user profiles (24) 

that correspond to the third set of players (22). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028889 A 

(19) INDIA  

(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : PLANT AND PROCESS FOR PACKAGING PRODUCTS 
 

  

(51) International classification  
:B65B 43/48, B65B 

43/52, B65B 7/16 

(31) Priority Document No  :102017000143920  

(32) Priority Date  :13/12/2017 

(33) Name of priority country  :Italy 

(86) International Application No 

        Filing Date 

:PCT/IB2018/059417  

:28/11/2018 

(87) International Publication No  :WO 2019/116134  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CRYOVAC, LLC  
      Address of Applicant :2415 Cascade Pointe Blvd. Charlotte, 

North Carolina 28208 U.S.A. 

(72)Name of Inventor : 

   1)PALUMBO, Riccardo 
 

(57) Abstract : 

The present invention is relative to a plant (100) for packaging products (P) arranged on a support (4), said plant comprising: a 

conveyor configured for moving a plurality of supports (4) along an advancement path (A); a plurality of packaging apparatuses (1), 

each configured for engaging a portion of a film (5a) with a support (4) for making a package (40); a transfer device (30) configured, 

in at least one operative condition, for transferring a support (4) from said conveyor (30) to a respective packaging apparatus (1). The 

transfer device (30) comprises: a guide (31) exhibiting a tract (T1) transverse to the advancement path (A) of the supports (4) and 

fixed with respect to said packaging apparatuses (1) at least when the transfer device (30) is in the operative condition; a displacement 

element (32) engaged with the guide (31 ) and configured for being moved, at least when the transfer device (30) is in said operative 

condition, along said tract (T1) and for intercepting a support (4) on the conveyor (20), moving it to the respective packaging 

apparatus (1). The present invention also regards a packaging process using said packaging plant. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028890 A 

(19) INDIA  

(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : PLANT GROWTH REGULATION 
 

  

(51) International classification  
:A01N 43/90, A01N 

37/42, A01P 21/00 

(31) Priority Document No  :201711044599  

(32) Priority Date  :12/12/2017 

(33) Name of priority country  :India 

(86) International Application No 

        Filing Date 

:PCT/EP2018/082133  

:21/11/2018 

(87) International Publication No  :WO 2019/115193  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SYNGENTA PARTICIPATIONS AG  
      Address of Applicant :Rosentalstrasse 67 4058 Basel 

Switzerland 

(72)Name of Inventor : 

   1)PINGEL, Arne  

   2)SCHMIT T, Nicolas 

   3)THAYUMANAVAN, Anbu, Bharathi  
 

(57) Abstract : 

The present invention relates to a new plant growth regulation composition comprising a compound of Formula (Ia) and trinexapac-

ethyl. (Ia). It also relates to a method for enhancing or regulating the growth of plants comprising applying said composition. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028894 A 

(19) INDIA  

(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : LOW-PROFILE METALLIC CUSTOMIZED PATIENT SPECIFIC ORTHOPAEDIC SURGICAL 

INSTRUMENTS 
 

  

(51) International classification  
:A61B 17/15, A61B 

17/17 

(31) Priority Document No  :15/878715  

(32) Priority Date  :24/01/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2019/050233  

:11/01/2019 

(87) International Publication No  :WO 2019/145811  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DEPUY SYNTHES PRODUCTS, INC. 
      Address of Applicant :325 Paramount Drive Raynham, 

Massachusetts 02767 U.S.A. 

(72)Name of Inventor : 

   1)FRITZINGER, Daniel D.  
 

(57) Abstract : 

A number of low-profile metallic customized, patient-specific orthopaedic surgical instruments are disclosed. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028895 A 

(19) INDIA  

(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : TLR7/8 ANTAGONISTS AND USES THEREOF 
 

  

(51) International classification  

:C07D 401/14, C07D 

405/14, C07D 413/14, 

C07D 215/12, C07D 

215/18 

(31) Priority Document No  :62/607406  

(32) Priority Date  :19/12/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/065112  

:12/12/2018 

(87) International Publication No  :WO 2019/125849  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MERCK PATENT GMBH  
      Address of Applicant :Frankfurter Strasse 250 64293 

Darmstadt Germany 

(72)Name of Inventor : 

   1)SHERER, Brian A. 

   2)VLACH, Jaromir  
 

(57) Abstract : 

The present invention provides for the treatment of disorders related to TLR7/8 overexpression or abherrant activation, wherein the 

disorder is selected from multiple sclerosis, Alzheimer's Disease, myositis, stroke, ischemia, CNS neuropathies, systemic lupus 

erythematosus, lupus nephritis, Sjogren's syndrome, Guillain-Barr syndrome, alcoholic hepatitis, non-alcoholic steatohepatitis, 

congenital heart block, autoimmune hepatitis, autoimmune pancreatitis, adult onset Still's disease, drug-induced neurological 

disorders, and substance addiction, using a compound of Formula (I). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028896 A 

(19) INDIA  

(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : METHOD OF DESIGNING AND MANUFACTURING LOW-PROFILE CUSTOMIZED PATIENT-

SPECIFIC ORTHOPAEDIC SURGICAL INSTRUMENTS 
 

  

(51) International classification  
:A61B 17/15, A61B 

17/17 

(31) Priority Document No  :15/878717  

(32) Priority Date  :24/01/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2019/050232  

:11/01/2019 

(87) International Publication No  :WO 2019/145810  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DEPUY SYNTHES PRODUCTS, INC. 
      Address of Applicant :325 Paramount Drive Raynham, 

Massachusetts 02767 U.S.A. 

(72)Name of Inventor : 

   1)FRITZINGER, Daniel D.  

   2)COURTIS, R. Patrick 
 

(57) Abstract : 

Methods of designing and manufacturing a number of low-profile metallic customized, patient-specific orthopaedic surgical 

instruments are disclosed. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028897 A 

(19) INDIA  

(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : CUSTOMIZED PATIENT-SPECIFIC ANTERIOR-POSTERIOR CHAMFER BLOCK AND METHOD 
 

  

(51) International classification  
:A61B 17/15, A61B 

17/17 

(31) Priority Document No  :15/878710  

(32) Priority Date  :24/01/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2019/050234  

:11/01/2019 

(87) International Publication No  :WO 2019/145812  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DEPUY SYNTHES PRODUCTS, INC. 
      Address of Applicant :325 Paramount Drive Raynham, 

Massachusetts 02767 U.S.A. 

(72)Name of Inventor : 

   1)FRITZINGER, Daniel D.  
 

(57) Abstract : 

An orthopaedic surgical instrument comprising a metallic customized patient-specific surgical instrument is disclosed. The metallic 

customized patient-specific surgical instrument includes a base plate sized to be positioned on a resected surface of a distal end of a 

patient's femur, an anterior resection guide body attached to, and extending from, the distal surface of the base plate to a free distal 

end, a posterior resection guide body attached to, and extending from, the distal surface to a free distal end, and a pair of chamfer 

resection guide bodies attached to, and extending from, the distal surface. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028904 A 

(19) INDIA  

(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : PHOSPHOR(N)AMIDATACETAL AND PHOSPH(ON)ATALCETAL COMPOUNDS 
 

  

(51) International classification  

:C07F 9/6561, C07H 

19/10, A61K 

31/7072, A61K 

31/7068, A61K 

31/675 

(31) Priority Document No  :62/615851  

(32) Priority Date  :10/01/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2019/012765  

:08/01/2019 

(87) International Publication No  :WO 2019/139920  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NUCORION PHARMACEUTICALS, INC.  
      Address of Applicant :3911 Sorrento Valley Blvd., Suite 110 

San Diego, California 92121 U.S.A. 

(72)Name of Inventor : 

   1)ZHI, Lin  
 

(57) Abstract : 

Provided herein are phosphor(n)amidatacetal and phosph(on)atacetal compounds, their preparation and their uses, such as treating 

liver diseases or nonliver diseases via intervening in the molecular pathways in the liver. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028906 A 

(19) INDIA  

(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : RESTRICTED OVERLAPPED BLOCK MOTION COMPENSATION 
 

  

(51) International classification  
:H04N 19/583, H04N 

19/513, H04N 19/176 

(31) Priority Document No  :62/617398  

(32) Priority Date  :15/01/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/EP2018/085009  

:14/12/2018 

(87) International Publication No  :WO 2019/137735  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)  
      Address of Applicant :164 83 STOCKHOLM Sweden 

(72)Name of Inventor : 

   1)YU, Ruoyang 

   2)ANDERSSON, Kenneth 

   3)WENNERSTEN, Per 
 

(57) Abstract : 

A method of encoding/decoding a picture of a video signal includes selecting (1101) a block of the picture for decoding, comparing 

(1103) a motion vector associated with the selected block to a motion vector associated with a neighbouring block that is adjacent the 

block, and determining (1105) whether to use motion vectors associated with the neighbouring block in encoding/decoding of the 

block based on the comparison of the motion vector associated with the selected block and the motion vector associated with the 

neighbouring block. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028907 A 

(19) INDIA  

(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : SEALING ARRANGEMENT 
 

  

(51) International classification  
:F04C 27/00, F04C 

18/344, F16J 15/34 

(31) Priority Document No  :20172050  

(32) Priority Date  :28/12/2017 

(33) Name of priority country  :Norway 

(86) International Application No 

        Filing Date 

:PCT/NO2018/050320  

:19/12/2018 

(87) International Publication No  :WO 2019/132666  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TOCIRCLE INDUSTRIES AS  
      Address of Applicant :Postboks 1462 Vika 0116 Oslo Norway 

(72)Name of Inventor : 

   1)HĕEG, Arne 
 

(57) Abstract : 

A sealing arrangement for a sliding vane machine for compressing or expanding a fluid, for sealing between a rotating plane surface 

on a rotor and a machine housing to prevent flow of process fluid between an internal volume to an external volume of said vane 

machine a seal pocket located at a housing end and said seal pocket opens towards the direction of the external volume and the 

internal volume, - an assembly arranged for mounting in said seal pocket, said assembly comprising: - a piston arrangement, - a 

sealing bearing ring between said piston arrangement and said plane surface, - a fluid supply line for a pressurized lubrication fluid 

through said housing to a piston cavity, said piston arrangement further having piston fluid channels and said bearing sealing ring 

having lubrication conduits through said bearing seal ring, corresponding with said piston fluid channels, - said pressurized lubrication 

fluid arranged for moving said piston against said sealing bearing ring and thus moving said sealing bearing ring against said sealing 

surface thus forming a sealing arrangement. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028916 A 

(19) INDIA  

(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : ACCESSORY FOR USE WITH A MOBILE ELECTRONIC DEVICE 
 

  

(51) International classification  
:A45C 1/06, A45C 

11/00, A45C 11/18 

(31) Priority Document No  :62/614829  

(32) Priority Date  :08/01/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/066137  

:18/12/2018 

(87) International Publication No  :WO 2019/135899  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)POPSOCKETS LLC 
      Address of Applicant :3033 Sterling Circle Boulder, CO 

80301 U.S.A. 

(72)Name of Inventor : 

   1)CANTOLI -ALVES, Vanessa, C. 

   2)CHIANG, Randy, Yang 

   3)NAHUM, Altan  
 

(57) Abstract : 

An accessory for a mobile electronic device includes a platform and a wallet. The platform is adapted to be attached to the mobile 

electronic device or a case for the mobile electronic device. The wallet is removably attached to the platform and configured to hold 

one or more objects associated with a user of the accessory. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028919 A 

(19) INDIA  

(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : WATER PIPE CLEANING SYSTEM USING HIGH PRESSURE NITROGEN AND WATER PIPE 

CLEANING METHOD USING SAME 
 

  

(51) International classification  
:B08B 9/032, F17C 

13/00 

(31) Priority Document No  :10-2018-0167244  

(32) Priority Date  :21/12/2018 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/016528  

:21/12/2018 

(87) International Publication No  :WO 2020/130210  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KIM, Byung Jun  
      Address of Applicant :20, Jigok-ro 3-gil Danwon-gu, Ansan-si 

Gyeonggi-do 15229 Republic of Korea 

   2)JEN, Youn Ja 
(72)Name of Inventor : 

   1)KIM, Byung Jun  

   2)JEN, Youn Ja 
 

(57) Abstract : 

The present invention relates to a water pipe cleaning system using high pressure nitrogen and a water pipe cleaning method using 

same. The present invention comprises: a nitrogen pressure container (100) having high pressure nitrogen equipped therein; a main 

control device (10) which can merge the high pressure nitrogen connected in parallel and control the pressure of introduced high 

pressure nitrogen by having a plurality of nitrogen pressure containers (100) connected in parallel; an input pipe device (50) connected 

to an output end (29) of the main control device (10) and simultaneously connected to an inlet (5a) of a cleaning pipe (5) to be 

cleaned; and a discharge pipe device (60) connected to an outlet (5b) of the cleaning pipe (5) and simultaneously connected to a 

nitrogen discharge portion (65) for discharging the discharged nitrogen. The main control device (10) is composed of a plurality of 

stacked control modules (20), wherein each of the plurality of control modules (20) is connected in parallel to the plurality of nitrogen 

pressure containers (100) and has an independent output end (29). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028922 A 

(19) INDIA  

(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : TERMINAL DEVICE, BASE STATION DEVICE, AND COMMUNICATION METHOD 
 

  

(51) International classification  
:H04L 1/16, H04W 

28/04, H04W 72/04 

(31) Priority Document No  :2018-001724  

(32) Priority Date  :10/01/2018 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2019/000387  

:09/01/2019 

(87) International Publication No  :WO 2019/139049  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHARP KABUSHIKI KAISHA  
      Address of Applicant :1, Takumi-cho, Sakai-ku, Sakai City, 

Osaka 5908522 Japan 

   2)FG INNOVATION COMPANY LIMITED  
(72)Name of Inventor : 

   1)YOSHIMURA, Tomoki  
 

(57) Abstract : 

This terminal device is provided with: a receiving unit which receives a PDCCH including a DCI format; and a transmission unit 

which transmits a PUCCH, wherein the DCI format schedules a PDSCH and, when the last OFDM symbol of the PDSCH is mapped 

to a first slot, the PUCCH is transmitted in a second slot, the number of slots from the first slot to the second slot is given on the basis 

of a PDSCH-to-HARQ timing indicator field, and the length of each slot is given on the basis of a setting of a subcarrier interval of the 

PUCCH. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028923 A 
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(57) Abstract : 

Provided is a sliding bearing capable of reducing the number of components and reducing costs. This sliding bearing (1) is provided 

with; an upper case (2); a lower case (3) combined with the upper case (2); and an annular dust seal-integrated center plate (8) that has 

a dust seal part (6) for covering a gap between the upper case (2) and the lower case (3), is disposed between the upper case (2) and 

the lower case (3), and enables relative rotation between the upper case (2) and the lower case (3). The dust seal-integrated center plate 

(8) is integrally formed with the lower case (3). 
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(57) Abstract : 

Provided are methods, compositions and articles of manufacture for use in cell therapy involving the administration of one or more 

doses of a therapeutic T cell composition, and methods, compositions and articles of manufacture for use in the same. The cells of the 

T cell composition express recombinant receptors such as chimeric receptors, e.g. chimeric antigen receptors (CARs) or other 

transgenic receptors such as T cell receptors (TCRs). Features of the embodiments of the present disclosure, including the dose of cells 

or units of cells administered and/or the phenotype of administered cells, provide various advantages, such as consistent dosing, lower 

risk of toxicity and/or increased response in subjects administered the T cell compositions. 
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(57) Abstract : 

The invention relates to a system, and its associated method of use, for treatment of a hemorrhagic liquid previously taken from a 

patient with a view to autotransfusion, including a treatment unit (100) for treating the hemorrhagic liquid, said treatment unit (100) 

comprising: - a filtration device (110) for tangential filtration comprising a filtration membrane (113) arranged in a casing (114) in 

such a way as to separate an admission chamber (111) from a discharge chamber (112), the admission chamber (111) and the 

discharge chamber (112) each having an inlet (111a; 112a) and an outlet (111b; 112b) for fluids; - a treatment bag (140) having an 

inlet (140a) and an outlet (140b) which are fluidically connected by a recirculation line (150) to the outlet (111b) and the inlet (111a) 

of the admission chamber (111) of the filtration device (110) respectively, permitting circulation of the hemorrhagic liquid in the 

recirculation line (150) in a direction from the outlet (140b) of the treatment bag (140) to the inlet (140a) of the treatment bag (140) by 

way of the admission chamber (111) of the filtration device (110); - a cleaning line (180) connected fluidically to the inlet (112a) of 

the discharge chamber (112) of the filtration device (110) in order to feed a cleaning liquid into said discharge chamber (112); and - a 

first flow regulator (181) arranged to regulate flow in the cleaning line (180), and a second flow regulator (131) arranged to regulate 

flow in a discharge line (130) connected fluidically to the outlet (112b) of the discharge chamber (112) of the filtration device (110), 

in such a way as to be able to control the pressure of cleaning liquid in the discharge chamber (112). 
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(57) Abstract : 

Embodiments of the present application relate to a method for transmitting a random access preamble, and a terminal device. The 

method comprises: performing the i-th transmission of a random access preamble, i being a positive integer greater than 1; and if the i-

th transmission of the random access preamble is performed by the same wave beam as the (i-1)-th transmission, incrementing the 

value of a power ramping counter of the random access preamble by 1. According to the method for transmitting a random access 

preamble and the terminal device provided by embodiments of the present application, the terminal device can determine the power 

ramping counter of the random access preamble according to whether the transmission wave beam is changed. 
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(57) Abstract : 

Disclosed in the present invention are a data transmission method and device, and a computer storage medium, the method 

comprising: a terminal transmits data and attribute information corresponding to the data to a network; and the network transmits data 

and attribute information corresponding to the data to the terminal, the attribute information corresponding to the data comprising at 

least one of the following: quality of service (QoS) stream information, protocol data unit (PDU) session information, network slice 

information, external network information for data transmission and identification information of the terminal. 
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(57) Abstract : 

The present disclosure provides various compositions including 2-chloro-1,1,1,2-tetrafluoropropane (HCFC-244bb) and at least one 

impurity comprising 2,3,3,3-tetrafluoropropene(HFO-1234yf), pentafluoropropene (HFO-1225ye isomer(s)), 1,3,3,3-

tetrafluoropropene (HFO-1234ze isomer(s)), 1,1,1,2,2-pentafluoropropane (HFC-245cb), 1,1,1,2-tetrafluoropropane (HFC-254eb), 2-

chloro-3,3,3-trifluoropropene (HCFO-1233xf), 1-chloro-1,1,2,2-tetrafluoropropane (HCFC-244cc), chlorotetrafluoropropene (HCFO-

1224 isomers), E-1-chloro-3,3,3-trifluoropropene (HCFO-1233zdE), 1,1,1,3,3-pentafluoropropane (HFC-245fa), heptafluorobutane 

(HFC-347 isomers), 2-chloro-1,1,1,3,3-pentafluoropropane (HFC-235da), 3-chloro-1,1,1,2-tetrafluoropropane (HCFC-244eb), 3-

chloro-3,3,3-trifluoropropane (HCFC-253fb), dichlorotrifluoropropene (HCFO-1223 isomers), 2,3-dichloro-1,1,1,2-tetrafluoropropane 

(HCFC-234bb), 2,2-dichloro-1,1,1-trifluoropropane (HCFC-243db), chlorohexafluorobutene (HFO-1326 isomers), hexafluorobutene 

(HFO-1336 isomers), pentafluorobutene (HFO-1345 isomers), heptafluorobutene (HFO-1327 isomers), tetrafluorohexane (HFC-5-11-

4 isomers), 1,3,3,3-tetrafluoropropane (HFC-254fb), chlorohexafluorobutane (HFC-346 isomers), octafluoropentane (HFC-458 

isomers), octafluorohexene, 2,2-dichloro-1,1,1-trifluoroethane (HCFC-123), (Z)-1-chloro-3,3,3-trifluoropropene (HCFO-1233zd(Z)), 

C5H2F10 isomer, C6H2F8 isomer, C6H4F8 isomers, decafluorobutane (C4F10), C6H3F7 isomer, C6H3F9 isomer, 

dichlorodifluoropropene (HCFO-1232 isomers), trichlorotrifluoropropane (HCFC-233 isomers), C6H3Cl2F7 isomers, 

trichlorodifluoropropane (HCFC-242 isomers), C8H3F7 isomers, or long-chain halogenated hydrocarbons having a boiling point 

above about 15 °C. 
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(57) Abstract : 

A building construction product comprising a calcium compound and an indicator which comprises a reversable chelator of calcium 

ions, wherein the building construction product has a first color when the building construction product comprises water, wherein the 

first color is dependent on the presence of calcium ions in solution in the building construction product; and wherein the building 

construction product has a second color when the building construction product has solidified. Further aspects include methods of 

monitoring setting and drying reactions of building construction products, including setting-type joint compounds, drying-type joint 

compounds and plasters, where the building construction products comprise a calcium compound and an indicator which comprises a 

reversable chelator of calcium ions. 
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(57) Abstract : 

An open sight for use on weapons such as handguns is introduced. The open sight features two rear aiming marks (5, 6) which are 

illuminated by an artificial light source mounted in the rear sight (1). A third aiming mark (7) in the front sight (2) is illuminated by a 

forward- facing light source also mounted in the rear sight (1). The front sight is dimensioned to substantially block the forward 

directed beam to reduce the visibility of the illumination forward of the weapon. 
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(57) Abstract : 

The present invention relates to a cable jacket comprising a random heterophasic propylene copolymer, the random heterophasic 

polypropylene copolymer comprising a matrix (M) being a random propylene copolymer (R-PP) and dispersed therein an elastomeric 

propylene copolymer (E), wherein the random propylene copolymer (R-PP) comprises a first propylene copolymer fraction (R-PP1) 

having a comonomer content in the range of 0.8 to 6.0 mol% and a second propylene copolymer fraction (R-PP2) having a 

comonomer content in the range of 7.2 to 20.0 mol%, based on the overall amount of fractions (R-PP1) and (R-PP2), and wherein the 

random heterophasic propylene copolymer has MFR2 (230°C) measured according to ISO 1133 in the range of 0.5 to 15 g/10 min, 

and Charpy impact strength measured according to ISO 179-1/1eA at -20°C in the range of 5 to 20 kJ/m2. The present invention 

further relates to a power cable comprising the cable jacket. 
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(57) Abstract : 

A reaction processing device 100 comprising: a reaction processing container 10 comprising a flow path 12, a first air communication 

port 24, and a second air communication port 26; a temperature control system 102 that provides a low-temperature area 38 and a 

high-temperature area 36 in the flow path 12; and a fluid delivery system 120 that moves a sample 50 inside the flow path 12. The 

fluid delivery system 120 comprises: a pump 121 having a discharge port 121a; a first air flow path 129 that connects the discharge 

port 121a and the first air communication port 24; a second air flow path 130 that connects the discharge port 121a and the second air 

communication port 26; a first three-way valve 123 that is capable of switching between a state in which the first air communication 

port 24 communicates with the discharge port 121a and a state in which the first air communication port 24 is opened to atmospheric 

pressure; a second three-way valve 124 that is capable of switching between a state in which the second air communication port 26 

communicates with the discharge port 121a and a state in which the second air communication port 26 is opened to atmospheric 

pressure; and a CPU 105 that controls these. 
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(57) Abstract : 

Disclosed are a method and apparatus used for wireless communication in a user equipment and a base station. The method involves: a 

user equipment receiving Q control signalling groups in Q time windows, respectively; receiving first control signalling, the first 

control signalling being used for determining Q1 time windows of the Q time windows; and executing energy detection so as to 

determine whether to perform sending on a first time-frequency resource, wherein any control signalling in the Q control signalling 

groups comprises a first domain; the values of the first domains of all the control signalling in any one of the Q control signalling 

groups are the same; for any Q2 adjacent control signalling groups in the Q control signalling groups, the values of the first domains 

contained in any two control signalling groups are different; and the first wireless signal comprises first feedback information, with the 

first feedback information being used for determining whether a bit block transmitted in the Q1 time windows is correctly decoded. 

The present application can ensure the transmission of HARQ-ACK while reducing the signalling overhead redundancy. 
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(57) Abstract : 

Expandable heavy equipment (1), comprising a first frame element (5), a connector (11), at least one elongated pull element (14), and 

further frame elements (7). The pull element (14) is connected to the first frame element (5) with a first coupler (31) and to one (9) of 

the further frame elements (7) with a second coupler (35). The pull element (14) is in a folded state in a transport condition and in an 

extended state in a working condition. The pull element (14) comprises load bearing fibres (141) extending from the first coupler (31) 

to the second coupler (35). The pull element (14) comprises at least one flexible part (43) and at least two stiff parts (45). The flexible 

part (43) has a lower bending stiffness than the two stiff parts (45) and enables the pull element (14) to be arranged in the folded state. 
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(57) Abstract : 

The present invention relates to barley plant or a part thereof, wherein the kernels of said barley plant have a reduced (1,3;1,4)--glucan 

content. The barley plant may carry a mutation in the CslF6 gene, wherein said mutated CslF6 gene encodes a mutant CslF6 

polypeptide. 
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   14)PONCELET, Virginie Sophie 
 

(57) Abstract : 

Provided are compounds of Formula (I), pharmaceutical compositions comprising such compounds, and their use as menin/MLL 

protein/protein interaction inhibitors, useful for treating diseases such as cancer, myelodysplastic syndrome (MDS) and diabetes. 
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(57) Abstract : 

The invention relates to a method for producing an electrically conductive component (5) having a cavity. An efficient production 

method for such a component, which allows a high variability of the wall thickness of the component, is implemented by applying a 

load-bearing layer consisting of an electrically conductive material to a soluble substrate (1) and then dissolving and at least partially 

removing the substrate (1). 
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(57) Abstract : 

A process for manufacturing goethite containing the steps: a) Dissolution of ferric (III) nitrate in water b) Treatment of the solution 

obtained according to step a) at a temperature in the range of 55° to 65° C, c) Isolating the goethite from the suspension obtained 

according to step b) d) Suspending the isolated goethite of step c) in water e) Treating the suspension of step d) hydrothermally at a 

temperature of 120 to 220 °C, preferably of 150 to 200 °C under autogenous pressure. 
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(54) Title of the invention : SYSTEM AND METHODS FOR ELECTROKINETIC LOADING OF SUB-MICRON-SCALE 

REACTION CHAMBERS 
 

  

(51) International classification  :B01L 3/00 

(31) Priority Document No  :62/614912  

(32) Priority Date  :08/01/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2019/012271  

:04/01/2019 

(87) International Publication No  :WO 2019/136202  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUANTUM -SI INCORPORATED  
      Address of Applicant :530 Old Whitfield Street Guilford, CT 

06437 U.S.A. 

(72)Name of Inventor : 

   1)ROTHBERG, Jonathan, M. 

   2)CHEN, Guojun 

   3)LACKEY, Jeremy 

   4)GORYAYNOV, Alexander 

   5)SCHMID, Gerard  

   6)KABIRI, Ali  

   7)REARICK, Todd  

   8)SCHULTZ, Jonathan, C. 

   9)GHASEMI, Farshid  

   10)FIFE, Keith, G. 
 

(57) Abstract : 

Apparatus and techniques for electrokinetic loading of samples of interest into sub- micron-scale reaction chambers are described. 

Embodiments include an integrated device and related apparatus for analyzing samples in parallel. The integrated device may include 

at least one reaction chamber formed through a surface of the integrated device and configured to receive a sample of interest, such as 

a molecule of nucleic acid. The integrated device may further include electrodes patterned adjacent to the reaction chamber that 

produce one or more electric fields that assist loading the sample into the reaction chamber. The apparatus may further include a 

sample reservoir having a fluid seal with the surface of the integrated device and configured to hold a suspension containing the 

samples. 
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(57) Abstract : 

The purpose of the present invention is to provide: a steel material for line pipes that has a sheet thickness of at least 30 mm, has high 

strength for use in submarine pipelines, and has excellent low-temperature toughness and DWTT performance; a production method 

for the steel material for line pipes; and a production method for a line pipe. A production method for a steel material for line pipes 

that has a tensile strength of at least 570 MPa, a compressive strength of at least 440 MPa, and a sheet thickness of at least 30 mm. 

According to this method, steel that has a specific component composition: is heated to 1,000°C-1,200°C; is hot rolled, the rolling end 

temperature being the average temperature of the steel sheet and being at or above the Ar3 transformation point but not above 790°C, 

the cumulative draft in a non-recrystallization temperature range being at least 60%, and the cumulative draft in a temperature range 

that is at or below 20°C above the rolling end temperature being at least 50%; is subjected to accelerated cooling at a cooling speed of 

at least 10°C/s from a temperature that is at or above the Ar3 transformation point to a cooling stop temperature that is the average 

temperature of the steel sheet and is 200°C-450°C; and then is reheated such that the surface temperature of the steel sheet is 350°C-

550°C and the center temperature of the steel sheet is less than 550°C. 
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(57) Abstract : 

The invention concerns a railway braking system comprising a control device having a valve (20) provided with a body (21) having a 

cavity (49) and a slide (40) having an internal chamber (60), supply notches (61) and drainage notches (62) each having an overall 

passage cross-section for a pressure medium having a shape exhibiting an apex, and being movably mounted in said cavity, between a 

supply position in which said supply notch is opposite a supply groove (50) of said body, and a drainage position in which said 

drainage notch is opposite a drainage groove (51) of said body; said device being configured to allow a substantially stable control 

configuration, wherein the pressure value of said medium is limited to a predetermined value, and wherein said slide is positioned in 

said cavity such that a control notch (63) of said slide is opposite a control groove (52) of said body while said supply and drainage 

notches are respectively at a distance from said supply and drainage grooves. 
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(57) Abstract : 

A cord comprises a braided sheath of strands having an outer surface, an inner surface, and a central hollow portion defined by the 

inner surface and having a volume and a core within the central hollow portion of the tubular braided sheath, such that when the cord 

is in a relaxed state the tubular braided sheath has a cylindrical shape and a relaxed volume of the central hollow portion wherein the 

core does not fill the relaxed volume of the central hollow portion of the tubular braided sheath; when the cord is in a longitudinal 

tensioned state, the tubular braided sheath elongates under the longitudinal tension such that a tensioned volume of at least a part of 

the central hollow portion of the tubular braided sheath is less than the relaxed volume; and the inner surface of the tubular braided 

sheath of tensioned volume contacts and cinches a surface of the core. 
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(57) Abstract : 

Provided are a measuring method, a network device, and a terminal device. The method is applied to a 5G communication system. 

The method comprises: a network device sending measurement configuration information to a terminal device, the measurement 

configuration information comprising configuration information concerning a plurality of sending opportunities for a first reference 

signal on an unlicensed frequency band; the network device sending, on the plurality of sending opportunities, the first reference 

signal to the terminal device. According to the measuring method provided in the embodiments of the present invention, the network 

device configures the terminal device with the measurement configuration information, such that a 5G terminal device on an 

unlicensed frequency band can measure a received reference signal. 
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(57) Abstract : 

The present innovation relates to a method for moulding prestressed concrete beams that are slender and have a corrugated surface for 

the purpose of their being used subsequently to reinforce concrete components or structures, said beams being suitably positioned in 

these components or structures with the aim of likewise prestressing these latter by means of adhesion, causing the release of the 

stresses within said beam from the centre of the longitudinal length thereof. 
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(57) Abstract : 

Systems and methods for System Frame Number (SFN) Frame Time Difference (SFTD) reporting are disclosed. Embodiments of a 

method of operation of a User Equipment (UE) in a wireless network to perform SFTD measurements between a Primary Cell (PCell) 

of the UE and one or more other cells is provided. In some embodiments, the method comprises receiving, from a network node in the 

wireless network, a list of cells for which the UE can report SFTD measurements. The method further comprises performing SFTD 

measurements and reporting the SFTD measurements in accordance with the list of cells for which the UE can report SFTD 

measurements. In this manner, SFTD reporting is provided in an efficient manner. 
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(57) Abstract : 

An air conditioner in which a mixed refrigerant that includes at least 1,2-difluoroethylene is used, wherein increased efficiency is 

achieved. The motor rotation speed of a compressor (100) can be changed in accordance with the air conditioning load, and therefore 

it is possible to achieve high annual energy consumption efficiency (annual performance factor). Furthermore, no electrolytic 

capacitor is required on the output side of a rectification circuit (21), and therefore increased size and cost of the circuit can be 

suppressed. 
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(57) Abstract : 

Provided are a heat source unit and a refrigeration cycle device in which it is possible to minimize damage to connection piping when 

a refrigerant containing at least 1,2-difluoroethylene is used. An outdoor unit (20) connected to an indoor unit (30) having an indoor 

heat exchanger (31) by a liquid-side refrigerant connection piping (6) and a gas-side refrigerant connection piping (5) to constitute an 

air conditioner (1), wherein the outdoor unit (20) is provided with a compressor (21) and an outdoor heat exchanger (23), a refrigerant 

containing at least 1,2-difluoroethylene is used as a refrigerant, and the design pressure of the outdoor unit (20) is lower than 1.5 times 

the design pressure of the liquid-side refrigerant connection piping (6) and the gas-side refrigerant connection piping (5). 
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(57) Abstract : 

The present invention provides an air conditioning unit capable of suppressing ignition in an electric heating device even during a 

refrigerant leakage while using a refrigerant with a low GWP. According to the present invention, an outdoor unit (20) is provided 

with: a housing body (60); a compressor (21) that is provided inside the housing body (60) and compresses a refrigerant which 

includes 1,2-difluoroethylene; and a drain pan heater (54) provided inside the housing body (60), the power consumption of the drain 

pan heater (54) being 300 W or less. 
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(57) Abstract : 

The particulate nucleating agent according to the present invention contains a specific aromatic phosphate metal salt and satisfies the 

requirement that the aliphatic amine content in the particulate nucleating agent is 3-190 ppm inclusive relative to the total particulate 

nucleating agent on a mass basis. 
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(57) Abstract : 

The present application relates to a magnetic circuit assembly for a bone conduction speaker. The magnetic circuit assembly generates 

a first magnetic field. The magnetic circuit assembly comprises a first magnetic element, and the first magnetic element generates a 

second magnetic field. The magnetic circuit further comprises a first magnetically permeable element and at least one second 

magnetic element. The at least one second magnetic element surrounds the first magnetic element and forms a magnetic gap between 

the at least one second magnetic element and the first magnetic element. The magnetic field strength of the first magnetic field in the 

magnetic gap is greater than the magnetic field strength of the second magnetic field in the magnetic gap. 
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(57) Abstract : 

The present disclosure relates to a multi-core optical fiber cable (MCF). In some embodiments, an MCF comprises a plurality of cores 

surrounded by a cladding and a coating surrounding the cladding, wherein a refractive index of one or more of the plurality of cores is 

greater than a refractive index of the cladding. The MCF further comprises a probe comprising a probe tip coupled with a distal end of 

the MCF and a lens located at a distal end of the probe tip. In some embodiments, the lens is configured to translate laser light from 

the distal end of the MCF to create a multi-spot pattern of laser beams on a target surface and a distal end of the MCF terminates at an 

interface with the lens. 
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(57) Abstract : 

The purpose of the present invention is to provide a display device that has high display quality. This display device has pixels and a 

source driver circuit. The pixels have first and second transistors (21, 22), a capacitive element (25), and a display element (26). The 

source drive circuit is electrically connected to first and second wirings (31, 32). The first wiring (31) is electrically connected to one 

electrode of the capacitive elements (25) and one electrode of the display elements (26) via the first transistors (21). The second wiring 

(32) is electrically connected to the other electrode of the capacitive elements (25) and the other electrode of the display elements (26) 

via the second transistors (22). 
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(57) Abstract : 

The present invention relates to a packaging apparatus (1) comprising a frame (3), a lower tool (2) engaged with the frame (3) and 

configured for receiving one or more supports (4), an upper tool (6) configured for engaging a film portion (5a) with at least one 

support (4). The upper tool (6) is movable, upon action of a movement device with flat kinematic system (69), between a first position 

in which it picks up a film portion (5a) from a supplying station and a second position in which it fixes the film portion (5a) on a 

support (4) housed by a lower tool (2). The present invention also regards a packaging process using said apparatus (1). 

  

No. of Pages : 45 No. of Claims : 41 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    38209 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017029049 A 

(19) INDIA  

(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : THERMALLY ROBUST LASER PROBE ASSEMBLY 
 

  

(51) International classification  

:A61F 9/008, A61B 

18/20, A61B 18/24, 

A61B 18/22, G02B 

6/02 

(31) Priority Document No  :62/597550  

(32) Priority Date  :12/12/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/059981  

:12/12/2018 

(87) International Publication No  :WO 2019/116287  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ALCON INC.  
      Address of Applicant :Rue Louis-d'Affry 6 1701 Fribourg 

Switzerland 

(72)Name of Inventor : 

   1)COOK, Christopher 

   2)DIAO, Chenguang 

   3)FARLEY, Mark Harrison  

   4)MIRSEPASSI, Alireza 

   5)PARTO, Kambiz 

   6)SMITH, Ronald T. 
 

(57) Abstract : 

Certain aspects of the present disclosure provide a thermally robust laser probe assembly comprising a cannula, wherein one or more 

optical fibers extend at least partially through the cannula for transmitting laser light from a laser source to a target location. The probe 

assembly further comprises a lens housed in the cannula and a protective component press-fitted to the distal end of the cannula, 

wherein the lens is positioned between the one or more optical fibers and the protective component. 
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(57) Abstract : 

A shell-and-tube equipment (10) comprises a shell (12) that surrounds a tube bundle (14), wherein the tube bundle (14) comprises a 

plurality of tubes (16). At least one end of each tube (16) is provided with a joint (26) to an inlet tube-sheet (18) at respective tube-

sheet bores (20) for inletting a fluid (F) in the shell-and-tube equipment (10). The inlet tube-sheet (18) is provided with a first side 

(22), which receives the fluid (F) from an inlet channel located upstream of the inlet tube-sheet (18), and with a second side (24), 

which is opposite to the first side (22) and on which the tubes (16) are joined. The inlet tube-sheet (18) is connected to each tube (16) 

of the tube bundle (14) on the second side (24). The shell-and-tube equipment (10) comprises an anti-erosion device comprising a first 

outer tubular element (30) and a second inner tubular element (32) for at least a corresponding tube (16). Both the outer tubular 

element (30) and the inner tubular element (32) have a respective longitudinal axis that is parallel to the longitudinal axis of the 

corresponding tube (16). A first tubular end (34) of the outer tubular element (30) is connected to the first side (22) of the inlet tube-

sheet (18), whereas a second free tubular end (36) of the outer tubular element (30) extends in the inlet channel. The inner tubular 

element (32) is inserted into the outer tubular element (30), so as to substantially cover the entire internal surface of the outer tubular 

element (30), and into at least a portion of the corresponding tube (16) to a point which is beyond the joint (26) or the second side (24) 

of the inlet tube-sheet (18) whichever is farer from the outer tubular element (30). The inner tubular element (32) is joined to the outer 

tubular element (30) by means of mechanical or hydraulic expansion of at least a first tubular portion (42) of the inner tubular element 

(32) against the internal surface of the outer tubular element (30). 
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(57) Abstract : 

Disclosed herein are systems, methods, and apparatuses where a controller can automatically manage a physical infrastructure of a 

computer system based on a plurality of system rules, a system state for the computer system, and a plurality of templates. Techniques 

for automatically adding resources such as computer, storage, and/or networking resources to the computer system are described. Also 

described are techniques for automatically deploying applications and services on such resources. These techniques provide a scalable 

computer system that can serve as a turnkey scalable private cloud. 
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(57) Abstract : 

A system including an adapter (14) for sequential engagement with a cartridge (18) containing a first substance and a vial (16) 

containing a second substance is disclosed. The adapter is configured to first engage with the vial and subsequently engage with the 

cartridge such that the cartridge is in fluid communication with the vial via the adapter. The system includes a latch member (150) 

engageable with a portion of the cartridge. A plunger rod (44) includes a protrusion (50) and is adapted to communicate with the latch 

member, the plunger rod being transitionable from a disengaged position, in which the protrusion of the plunger rod is disengaged 

from the latch member and the latch member is locked to the cartridge, to an engaged position, in which the protrusion is engaged 

with the latch member and the latch member is unlocked from the cartridge and locked to the plunger rod. 
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(57) Abstract : 

An intravaginal ring for the controlled release of at least one bioactive agent may further contain at least one of a non-bioabsorbable 

microparticulate ion-exchanging polymer, a fully bioabsorbable polymeric matrix, a biostable hydrophilic elastomeric polymeric 

matrix, a biostable amphiphilic elastomeric polymeric matrix, a biostable elastomeric polymeric matrix containing an inorganic 

microparticulate, and a biostable elastomeric porous polymeric matrix, each to aid in the release and/or modulate the release of the 

bioactive agent. 
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(57) Abstract : 

An intravaginal ring for the controlled release of at least one bioactive agent may further contain at least one of a non-bioabsorbable 

microparticulate ion-exchanging polymer, a fully bioabsorbable polymeric matrix, a biostable hydrophilic elastomeric polymeric 

matrix, a biostable amphiphilic elastomeric polymeric matrix, a biostable elastomeric polymeric matrix containing an inorganic 

microparticulate, and a biostable elastomeric porous polymeric matrix, each to aid in the release and/or modulate the release of the 

bioactive agent. 
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(57) Abstract : 

Synergistic microbicidal compositions containing N-methyl-1,2-benzisothiazolin-3-one and dodecylguanidine, poly(hexamethylene 

biguanide hydrochloride), sodium pyrithione, sodium ortho-phenylphenate, terbutryn, dimethoxane or 2-(hydroxymethyl)-2-

nitropropane-1,3-diol. 
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(57) Abstract : 

Described is a selective catalytic catalyst comprising a zeolitic framework material of silicon and aluminum reduction atoms, wherein 

a fraction of the silicon atoms are isomorphously substituted with a tetravalent metal. The catalyst can include a promoter metal such 

that the catalyst effectively promotes the reaction of ammonia with nitrogen oxides to form nitrogen and H 2 0 selectively over a 

temperature range of 150 to 650 ° C. In another aspect, described is a selective catalytic reduction composite comprising an SCR 

catalyst material and an ammonia storage material comprising a transition metal having an oxidation state of IV. The SCR catalyst 

material promotes the reaction of ammonia with nitrogen oxides to form nitrogen and H 20 selectively over a temperature range of 

150 ° C to 600 ° C, and the SCR catalyst material is effective to store ammonia at temperatures of 400 ° C and above. A method for 

selectively reducing nitrogen oxides, and a method for simultaneously selectively reducing nitrogen oxide and storing ammonia are 

also described. Additionally, an exhaust gas treatment system is also described. 
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(57) Abstract : 

The invention provides reagents and methods for enzyme replacement therapy using human cystathionine ɓ-synthase (CBS) 

homologues, valiants or mutants thereof to treat homoeystmuria and other related diseases and disorders. 
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(57) Abstract : 

This invention provides zinc-free aqueous brine compositions. These zinc-free aqueous brine compositions have a density of about 

14.3 pounds per gallon or more, and a true crystallization temperature of about 20 ° F or less, and understood water and one or more 

inorganic bromide salts, with the provisos that when calcium bromide is present, one or more other water-soluble inorganic salts are 

also present, when lithium bromide is present, calcium bromide is absent, when bismuth (III) bromide is present, one or more other 

water-soluble inorganic salts are also present, and for a true crystallization temperature of about 10 ° F or less, when manganese (II) 

bromide is present, one or more other water-soluble inorganic salts are also present. Processes for forming these zinc-free aqueous 

brine compositions are also provided.  
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(57) Abstract : 

Disclosed is an activating rinse for treating at least a portion of a substrate, comprising a dispersion of metal phosphate particles 

having a D90 particle size of no greater than 10 ɛm, wherein the metal phosphate inclus divalent or trivalent metals or combinations 

thereof; a dispersant; and a metal sulfate salt. Methods of treating a substrate with the activating rinse also are disclosed. Optionally, 

substrates treated with the activating rinse also are disclosed. 
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(57) Abstract : 

Proivded herein are compounds and methods for inhibiting histone deacetylase (HDAC) enzymes (e.g., HDACl, HDAC2, and 

HDAC3). 
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(57) Abstract : 

ABSTRACT CONTROL SYSTEM FOR SPD DEVICE AND HOME AUTOMATION• A control system controls one or more 

appliances or devices and includes a remote control unit, or other device, to provide instructions for controlling the devices and 

appliances based on user input and other information provided to the remote control unit or other device. The other information may 

be information provided by sensors in the remote control device itself, or elsewhere, or information obtained by the remote control 

device from outside the remote control device. Information may be provided from outside the remote control device via a 

communication system and/or a computer system. figure 1 
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(57) Abstract : 

The invention relates to compounds of formula (I): (I) as described herein, pharmaceutical preparations comprising such compounds, 

uses and methods of use for such compounds in the treatment of a disorder or a disease mediated by the activity of MDM2 and/or 

MDM4, and combinations comprising such compounds. 
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(57) Abstract : 

A method and apparatus may be used in multi-AP and multi-wireless transmit/receive unit joint transmissions. The apparatus may be 

configured to transmit a joint transmission request on a first medium, and receive a joint transmission response on the first medium. In 

response, the apparatus my perform a joint transmission negotiation on a second medium and transmit data on the second medium 

based on the joint transmission negotiation. The apparatus may be configured to perform coordinated sectorized or beamformed 

transmissions through access point (AP)/PCP negotiations. The apparatus may provide an indication of support for joint transmission 

and coordinated sectorized or beamformed transmissions. The method and apparatus may also implement multi-AP/WTRU request-

to-send (RTS)/clear-to-send (CTS) procedures. The apparatus may be configured to perform coordinated sectorized or beamforming 

grouping. 
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(57) Abstract : 

A process for additive manufacturing of a resorbable implant to be implanted into a patient includes providing a resin including a 

liquid light-polymerizable material that is resorbable after polymerization and an initiator. The process further includes actuating an 

additive manufacturing apparatus to expose an amount of the resin to light to at least partially cure the exposed amount of resin to 

form a layer of the resorbable implant and actuating the additive manufacturing apparatus to expose at least some additional amount of 

resin to light to at least partially cure the exposed additional amount of resin to form an additional layer of the resorbable implant and 

to at least partially overcure previously cured layers to cause at least some interlayer binding between the previously cured layers and 

the additional layer. 
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(57) Abstract : 

A probe calibration system for an intramedullary nail aiming system, the probe calibration system comprising: a probe that is elongate 

along a first direction and defines a distal end and a proximal end that is spaced from the distal end along the first direction, the probe 

including a flexible shaft that is elongate along the first direction and a source unit coupled to the flexible shaft, the source unit being 

sized such that the source unit is translatable within a channel defined by an intramedullary nail, the source unit being configured to 

emit a position signal that is configured to be received by a position sensor unit; and a probe retention member that includes a body 

and a coupler attached to the body, the probe retention member defining a bore that extends through both the body and the coupler, the 

bore being sized to receive the flexible shaft such that the probe retention member is slidable along the flexible shaft toward the source 

unit to a desired position, wherein the coupler is configured to be fix the probe retention member to the flexible shaft when the probe 

retention member is in the desired position such that a distance from a distal end of the body to a distal end of the source unit is fixed. 
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(57) Abstract : 
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(57) Abstract : 

The invention provides assay methods of detecting plasma protease CI inhibitor (Cl- INH) that binds plasma kallikrein, Factor XII, or 

both, and uses thereof for identifying subjects at risk for or suffering from a pKal-mediated or bradykinin-mediated disorder. Provided 

methods permit analysis of patients with plasma kallikrein-mediated angioedema (KMA), or other diseases mediated by pKal useful in 

the evaluation and treatment. 
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(57) Abstract : 

An attaching base (14) is fixed to an antenna (13) or an antenna bracket (15) that supports the antenna (13). A baseband unit (11) and 

an RF unit (12) are fixed to the attaching base (14). The baseband unit (11) fixed to the attaching base (14) faces a back section (132) 

of the antenna (13), and is disposed so as to form a space between the back section (132) and a first housing (111). The RF unit (12) 

fixed to the attaching base (14) is disposed in a space formed between the baseband unit (11), and the back section (132) of the 

antenna (13), and is connected to a waveguide flange (132) of the antenna (13). Consequently, for instance, in a point-to-point wireless 

device configuration wherein an RF unit and a baseband unit are separated from each other, restrictions on installation space of the 

device can be alleviated.  
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(57) Abstract : 

There is provided mechanisms for adaptive beamforming scanning. A method is performed by a network device having a non-uniform 

directional network coverage. The method included obtaining a beam pattern indicating spatial directions in which reception of 

identification signals is to be scanned  wherein the beam pattern is defined by the non-uniform directional network coverage. The 

method understood scanning with directional beams in the spatial directions according to the beam pattern for reception of the 

identification signals from wireless devices. 
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   1)FRANCOIS, Cedric 

   2)DESCHATELETS, Pascal 
 

(57) Abstract : 

In some aspects, the present invention provides cell-reactive compstatin analogs and compositions comprising cell-reactive compstatin 

analogs. In some aspects, the invention further provides methods of using cell-reactive compstatin analogs, eg, treat a complement-

mediated disorder, eg, to inhibit complement-mediated damage to a cell, tissue, or organ. In some aspects, the invention provides 

long-acting compstatin analogs and compositions comprising long-acting compstatin analogs. In some aspects, the invention further 

provides methods of using long-acting compstatin analogs, eg, to treat a complement-mediated disorder, eg, to inhibit complement-

mediated damage to a cell, tissue, or organ. In some aspects, the invention provides targeted compstatin analogs and compositions 

comprising targeted compstatin analogs. In some aspects, 
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(54) Title of the invention : METHODS AND COMPOSITIONS FOR TREATMENT AND CONTROL OF PLANT DISEASE 
 

  

(51) International classification  :A01P 1/00 

(31) Priority Document No  :61/716,245  

(32) Priority Date  :19/10/2012 
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(57) Abstract : 

The present invention provides methods for development of a virulent bacteriophage-based treatment for the control of plant diseases 

caused by Xylella fastidiosa. The invention further provides methods of isolating and propagating bacteriophage virulent to X. 

fastidiosa in a Xanthomonas bacterial host and for treating or reducing symptoms of X. fastidiosa infection in a plant. The invention 

further provides methods of isolating and propagating bacteriophage virulent to Xanthomonas axonopodis pv. citri and for treating or 

reducing symptoms of Xanthomonas axonopodis pv. citri infection in a plant. 
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(54) Title of the invention : METHODS AND COMPOSITIONS FOR TREATMENT AND CONTROL OF PLANT DISEASE 
 

  

(51) International classification  :A01P 1/00 

(31) Priority Document No  :61/716,245  

(32) Priority Date  :19/10/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/065710  

:18/10/2013 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 
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:NA 

(62) Divisional to Application Number 

        Filed on 

:4230/DELNP/2015  

:18/05/2015 
 

  

(71)Name of Applicant :  

   1)THE TEXAS A&M UNIVERSITY SYSTEM  
      Address of Applicant :3369 Tamu College Station, Texas 

77843-3369, United States of America U.S.A. 

(72)Name of Inventor : 

   1)GONZALEZ, Carlos F. 

   2)AHERN, Stephen J. 

   3)DAS, Mayukh 

   4)YOUNG, Ryland F., III  

   5)BHOWMICK, Tushar Suvra  
 

(57) Abstract : 

The present invention provides methods for development of a virulent bacteriophage-based treatment for the control of plant diseases 

caused by Xylella fastidiosa. The invention further provides methods of isolating and propagating bacteriophage virulent to X. 

fastidiosa in a Xanthomonas bacterial host and for treating or reducing symptoms of X. fastidiosa infection in a plant. The invention 

further provides methods of isolating and propagating bacteriophage virulent to Xanthomonas axonopodis pv. citri and for treating or 

reducing symptoms of Xanthomonas axonopodis pv. citri infection in a plant. 
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(57) Abstract : 

A new polymer that is capable of forming a composite with titanium dioxide particles and latex particles when admixed therewith 

is provided. The new polymer includes a water soluble polymer backbone, a first functional group attached to the polymer 

backbone and having an affinity for latex, and a second functional group attached to the polymer backbone and capable of 

forming a bond with titanium dioxide. A polymer modified titanium dioxide pigment and a method of forming a pigmented paint 

formulation are also provided. 
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(54) Title of the invention : A METHOD FOR COMPOSITION OF AN INDUCER USING INDIAN PROPOLIS AND ITÊS USE 

FOR DIFFERENTIATION OF HUMAN DENTAL PULP STEM CELLS INTO EPITHELIAL AND NEURAL-LINEAGES 
 

  

(51) International classification  

:H01M0010440000, 

G11B0017049000, 

G03G0015080000, 

A24D0003060000, 

B65D0006220000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. D. Y. Patil Vidyapeeth 
      Address of Applicant :Department of Oral Medicine and 

Radiology, Dr. D. Y. Patil Dental College and Hospital, Sant 

Tukaram Nagar, Pimpri, Pune, Maharashtra, India 411018 

Maharashtra India 

(72)Name of Inventor : 

   1)Dr. Mahesh Shivaji Chavan 

   2)Dr. Supriya Mohit Kheur  

   3)Dr. Deepak Gopal Kulkarni 

   4)Dr. Priti Mahesh Chavan 

   5)Dr. Archana Anshuman Gupta 

   6)Vikrant Ramdas Patil 

   7)Avinash Haribhau Kharat  
 

(57) Abstract : 

ABSTRACT A METHOD FOR COMPOSITION OF AN INDUCER USING INDIAN PROPOLIS AND ITÊS USE FOR 

DIFFERENTIATION OF HUMAN DENTAL PULP STEM CELLS INTO EPITHELIAL AND NEURAL-LINEAGES A method for 

composition of an inducer using Indian propolis and differentiation of dental pulp stem cells into epithelial and neural cells using 

inducer is provided. method comprises steps of procuring Indian propolis and air drying Indian propolis, crushing dried Indian 

propolis thereby forming power of Indian propolis, macerating powder in of solution of ethanol , filtering macerated power and 

forming ethanolic extract of Indian propolis thereby obtaining inducer, extracting teeth and placing teeth onto hankÊs solution, 

sectioning teeth to retrieve pulp inside teeth, mixing pulp in predetermined quantity of FBS thereby obtaining pulpal tissue, mincing 

and treating pulpal tissue with of collagenase and of Dispase , shaking and centrifuging mixture and separating supernatant from 

mixture thereby forming pellet from mixture, suspending pellet in an aMEM and forming mixture, centrifuging mixture and removing 

supernatant formed from mixture, seeding pellet with aMEM, Glutamine, antibiotics penicillin, streptomycin and 1 to 20% FBS 

solution, rinsing confluent cells in phosphate buffered saline (PBS), mixing with of dispase and of enzyme solution thereby forming 

mixture and shaking mixture to form supernatant, propagating supernatant in a-MEM containing of FBS and incubated at 

predetermined temperature with of CO2 Incubator thereby obtaining hDPSCs, incubating hDPSCs with of inducer diluted with a-

MEM containing of FBS thereby obtaining epithelial cells and neural cells. [FIGURE 1]  

  

 

No. of Pages : 24 No. of Claims : 9 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    38235 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201821040225 A 

(19) INDIA  

(22) Date of filing of Application :24/10/2018 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : MODIFIED BIOPOLYMERS AND METHODS FOR PREPARING THEREOF 
 

  

(51) International classification  

:C08L0003020000, 

G02B0001040000, 

A61L0015280000, 

C09K0008080000, 

C02F0001280000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)YOGINI RAVINDRA BAMBARDEKAR  
      Address of Applicant :3/4, Yashomangal Apartment, Near 

Tarte Office, Gandhinagar, Dombivli(East), Thane, Maharashtra-

421204 Maharashtra India 

(72)Name of Inventor : 
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(57) Abstract : 

The present invention discloses a modified biopolymer and methods for preparing thereof, in accordance with an embodiment. In 

another embodiment, the present invention discloses a method for heavy metal remediation from wastewater effluents. The modified 

biopolymer includes naturally occurring starch modified with functional groups through crosslinking of hydroxyls outside an internal 

cavity thereof. 
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(57) Abstract : 

ABSTRACT ENDPOINT FLUORESCENCE DETECTION SYSTEM FOR AMPLIFIED NUCLEIC ACID Disclosed is an that 

invention relates to a portable system and method for endpoint fluorescence detection of amplified nucleic acid that can be coupled 

with conventional thermal cyclers (PCR) for amplification of nucleic acids wherein the system and method is low-cost, robust, hand-

held, portable, battery operated and easy-to-use; enabling rapid and accurate detection of targeted amplified nucleic acids. The system 

is especially useful for diagnosis of infectious diseases at a rural setup. Figure 1 (For Publication)  
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(57) Abstract : 

Disclosed is a wireless communication terminal for performing wireless communication. The wireless communication terminal 

comprises a transceiving unit and a processor. The processor receives a PLCP protocol data unit (PPDU) through the transceiving unit 

and accesses a channel on the basis of whether the PPDU is an inter-BSS PPDU or an intra-BSS PPDU. The intra-BSS PPDU 

indicates a PPDU transmitted from a BSS identical to a BSS including the wireless communication terminal and the inter-BSS PPDU 

indicates a PPDU transmitted from a BSS different from the BSS including the wireless communication terminal. 

  

 

No. of Pages : 84 No. of Claims : 20 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    38238 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201828014294 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2018 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : A METHOD FOR ISOLATING A POPULATION OF RECOMBINANT ADENO ASSOCIATED 

VIRUS (RAAV) PARTICLES 
 

  

(51) International classification  :C12N 7/02 

(31) Priority Document No  :61/187,601  

(32) Priority Date  :16/06/2009 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2010/038897  

:16/06/2010 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:2605/MUMNP/2011  

:05/12/2011 
 

  

(71)Name of Applicant :  

   1)GENZYME CORPORATION  
      Address of Applicant :500 KENDALL STREET, 

CAMBRIDGE, MA UNITED STATES OF AMERICA 2142 

U.S.A. 

(72)Name of Inventor : 

   1)SHELDON, Paulene, McLean, Quigley 

   2)GAGNON, Peter, S. 

   3)NICHOLS, Gina 

   4)THORNE, Barbara, A. 
 

(57) Abstract : 

The present invention discloses a method for isolating a population of recombinant adeno-associated virus (rAAV) particles from in-

process impurities in a feedstream, comprising the steps of: (a) contacting a feedstream containing the rAAV particles with a 

hydrophobic interaction chromatography (HIC) medium in a high salt buffer, wherein the rAAV particles and the in-process 

impurities bind to the HIC medium; and (b) eluting the rAAV particles bound to the HIC medium with a medium salt buffer. 
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(57) Abstract : 

Abstract System and method for remotely reporting Heart Rate Variability Present invention provides a system and method for heart 

rate variability (HRV) reporting in clinical and community settings. The method segregates the simpler task of raw HRV data 

collection from the complex task of processing, analysis and report requiring training and expertise. The raw HRV data collection is 

performed at the point of care / recording center that wirelessly interacts with the remote server. The service backend is typically 

geographically isolated from point of care. Service backend is accessible to trained human experts for processing, analysis and 

reporting of HRV data. Tele HRV service thus extends the availability of the HRV data processing and reporting expertize to the 

remote community locations. Fig. 2 is to be published with abstract.  

  

 

No. of Pages : 26 No. of Claims : 6 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    38240 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201921007629 A 

(19) INDIA  

(22) Date of filing of Application :27/02/2019 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : ECO FRIENDLY HYBRID COOLER WITH VENTILATION UNIT 
 

  

(51) International classification  

:F24F0005000000, 

F24F0012000000, 

F24F0006040000, 

F28D0005020000, 

F24F0006140000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Acropolis Institute of Technology & Research 
      Address of Applicant :Bypass Rd, Mangliya Square, Manglia, 

Indore, Madhya Pradesh 453771 India Madhya Pradesh India 

(72)Name of Inventor : 

   1)Sachin Mittal 
 

(57) Abstract : 

The present invention discloses a vapor compression and evaporative air cooling system 100 comprising: a ventilation unit 101; 

wherein said ventilation unit 101 further comprises, a condenser coil 102, a plurality of ventilation 103 and a plurality of duct fan 104; 

and an air cooler unit 113; wherein said air cooler unit 113 further comprises, a water tank 105, an evaporative coil 106, an expansion 

valve 107, a grill 108, a fan 109, a pump 110, a waterline 111, and a compressor 112 and a honeycomb pad 114. Theduct fan 104 may 

receive stale air of the room and take away the heat of the condenser coil 102 through the ventilation unit 101 to the environment. The 

compressor 112 may increase the temperature and pressure of vapor and send to the condenser coil 102. Further, the condenser coil 

102 may turn vapor into liquid and send to the evaporative coil 106 through the expansion valve 107. The evaporative coil 106 may 

decrease the temperature of water below wet bulb temperature in said water tank 105 and the evaporative coil 106 may immerse in 

water present in the water tank 105. The waterline 111 may supply cold water to the honeycomb pad 114 from where the ambient air 

is passing due to suction created by the fan 109 which may supply cold and humidified air to the room. 
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(57) Abstract : 

The present invention relates to a tribological bulk molding compound composition which is used to fabricate molded parts for the 

production of a variety of electrical parts, for example, ex-proof enclosures, electrical housing, and exterior body panels for 

automotive applications and for various other industrial and consumer product housings. The present also discloses a simple and cost 

effective process for the preparation of the tribological bulk molding compound composition. 
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(57) Abstract : 

The present invention provides a holding arrangement for a vehicle interior. Existing armrests of vehicles include pockets or cavities 

for keeping articles such as mobiles, cans and the like thereon. Presently, some existing armrests are provided with a provision of 

holding members for holding articles thereon firmly. But, these armrests are complex in construction. The present invention provides 

armrest holding arrangement comprising a holding member. The holding member is arranged inside a cavity configured in the armrest 

and is slidable between a stowed position and an extended position.. The holding member is configured by at least two holding blocks 

attached by a flexible connecting link for holding the articles in the extended position. The holding arrangement provides an inclined 

holding member for keeping article thereon. The holding arrangement is simple in construction and easy to operate.  Figure 2 
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(54) Title of the invention : AN INTERIOR PANEL AND A METHOD OF FABRICATING THE INTERIOR PANEL FOR A 

VEHICLE 
 

  

(51) International classification  

:F16B0011000000, 

E04C0002380000, 

B60R0013020000, 

B64C0001060000, 

B32B0003280000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)FAURECIA INDIA PRIVATE LIMITED  
      Address of Applicant :Plot No.T-187, Pimpri Industrial Area 

(B.G. Block), Behind Bhosari Police Station, Bhosari, Pune, 

411026 MH. India Maharashtra India 

(72)Name of Inventor : 

   1)DAUDIN, Remi 

   2)BHOR, Sandeep 
 

(57) Abstract : 

The present invention is to provide an interior panel 100 and a method 200 for fabricating the interior panel 100. The interior panel 

100 is molded inside a mould structure 200 having a first surface 210 and a second surface 220. The interior panel 100 is provided 

with a first member 110, a second member 120a or 120b and a cushioning material 130. The first member 110 and the second member 

120a or 120b are moulded to a predefined shape and size. The interior panel 100 is moulded with the cushioning material 130 

arranged between the first member 110 and the second member 120a or 120b. Further, the second member 120a or 120b is adapted for 

attaching fasteners 112 passing through the first member 110 for providing rigidity for mounting article holders on the interior panel 

100. Figure 2 
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(19) INDIA  

(22) Date of filing of Application :27/02/2019 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : METHOD AND SYSTEM OF ENABLING CONNECTION BETWEEN AN IOT CLOUD AND A 

PLURALITY OF IOT SENSOR DEVICES 
 

  

(51) International classification  

:H04W0036220000, 

G06F0017220000, 

G06F0017210000, 

C07D0403120000, 

C07D0413040000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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        Filing Date  
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(71)Name of Applicant :  

   1)RELIANCE JIO INFOCOMM LIMITED  
      Address of Applicant :Office-101, Saffron, Nr. Centre Point, 

Panchwati 5 Rasta, Ambawadi, Ahmedabad-380006 Gujarat, India 

Gujarat India 

(72)Name of Inventor : 

   1)HARIPRASAD ANUMALA  

   2)PRADEEP GARANI  

   3)VISHAL RAJANI  

   4)ANJAN ROY 
 

(57) Abstract : 

ABSTRACT A SYSTEM AND METHOD, FOR ENABLING CONNECTION BETWEEN AN IoT CLOUD AND A PLURALITY 

OF IoT SENSOR DEVICES A system and method, for enabling a connection between an IoT cloud and a plurality of IoT sensor 

devices. The method establishes via a mesh adaptor, a connection with a plurality of IoT sensor devices, wherein the mesh adaptor 

comprising a plurality of connectivity modules associated with a unique connectivity mode, and said connection is based on the 

unique connectivity mode of said connectivity module. The method further establishes via a processing unit, a connection between 

said mesh adapter and a router, and also enables via said processing unit, the router, to establish a connection between said IoT cloud 

and said plurality of IoT sensor devices via said router. Fig. 2  
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(19) INDIA  

(22) Date of filing of Application :27/02/2019 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : MULTIFUNCTIONAL WETTING AND DISPERSING COMPOUNDS FOR ALKYD BASED 

COATING COMPOSITIONS 
 

  

(51) International classification  

:C09D0007450000, 

C08G0059400000, 

C09D0017000000, 

C08G0018380000, 

C08G0018830000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date  
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(71)Name of Applicant :  

   1)Asian Paints Ltd. 
      Address of Applicant :6A Shantinagar Santacruz (E) Mumbai 

Maharashtra India 400 055 Maharashtra India 

(72)Name of Inventor : 

   1)DEORE, Samadhan 

   2)KUBAL, Rajesh 

   3)JAIN, Dr. Rajeev Kumar 
 

(57) Abstract : 

Multifunctional polyurethane wetting and dispersing compounds applicable for pigment dispersion in alkyd based paints is provided 

based on transesterification/esterification of liquid and low melting polyols with drying/semi drying oils or their fatty acids in presence 

of metal salts as catalyst. Such hydroxyl functional fatty esters with partially reacted aliphatic/cycloaliphatic diisocyanates while 

creates urethane linkages also maintains free hydroxyl functionality. The wetting and dispersing compounds in having alkene, ester, 

hydroxyl and urethane functionalities thus provides active sites for wetting and dispersing of pigments in the alkyd medium. 

  

No. of Pages : 41 No. of Claims : 17 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    38246 
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(54) Title of the invention : DETERMINING MISALIGNMENT OF TYRE 
 

  

(51) International classification  

:B29D0030300000, 

F03D0007020000, 

B60C0023040000, 

G01M0017020000, 

C02F0011040000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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(71)Name of Applicant :  

   1)CEAT LIMITED  
      Address of Applicant :RPG HOUSE, 463, Dr. Annie Besant 

Road, Worli, Mumbai- Maharashtra 400 030, India Maharashtra 
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(72)Name of Inventor : 

   1)GEORGE, Jacob 

   2)PATEL, Sandip 

   3)SHARMA, Praveen 

   4)VS, Nageswararao 

   5)BHAT, Ganesh 
 

(57) Abstract : 

Techniques for ascertaining misalignment of a tyre is disclosed. According to the present subject matter, a first acceleration of the tyre 

of a vehicle in at least one plane is determined. The at least one plane is different from a rotation plane of the tyre, wherein the 

rotational plane is the plane of rotation of the tyre. Thereafter, it is detected if the first acceleration is non-zero for a predetermined 

time period. The misalignment is ascertained based on the detection. <<To be published with Figure 1>> 

  

 

No. of Pages : 21 No. of Claims : 13 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    38247 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201921007764 A 

(19) INDIA  

(22) Date of filing of Application :27/02/2019 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : TYRE FAULT MONITORING 
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:G01R0031080000,G09B0005000000,B66B0005000000,G01N0021880000,B64D0047000000 

(31) Priority 

Document 
No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 
No 

        Filing 

Date  

:NA 
:NA 

(87) 

International 

Publication 
No  

: NA  

(61) Patent 

of Addition 
to 

Application 

Number  
        Filing 

Date 

:NA 
:NA 

(62) 
Divisional to 

Application 

Number 
        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant :  

   1)CEAT LIMITED  
      Address of Applicant :RPG HOUSE, 463, Dr. Annie 

Besant Road, Worli, Mumbai- Maharashtra 400 030, 

India Maharashtra India 
(72)Name of Inventor : 

   1)GEORGE, Jacob 

   2)PATEL, Sandip 
   3)SHARMA, Praveen 

   4)VS, Nageswararao 

   5)ANTONY, Gregory 
 

(57) Abstract : 

An automated mechanism for pre-emptive monitoring of fault in a tyre 102 is disclosed by the present subject matter. The automated mechanism is supported by an 

automated fault monitoring system 108 and a sensor assembly 104. The sensor assembly 104 captures sensor data 128 related to properties of the tyre 102 and transmits 
the sensor data 128 to the automated fault monitoring system 108. The automated fault monitoring system 108 generates a first acceleration profile from the sensor data 

128 and compares the first acceleration profile with a second acceleration profile. The second acceleration profile corresponds to an ideal acceleration profile 130. 

Based on the comparison the automated fault monitoring system 108 ascertains fault details 132 that would occur in the tyre 102. The fault details 132 are indicative of 
type of the fault and location of the fault that would occur in the tyre 102. <<TO BE PUBLISHED WITH FIG. 1>> 
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(54) Title of the invention : IMPROVED PROCESS FOR PREPARING IMMEDIATE RELEASE PHARMACEUTICAL 

COMPOSITION COMPRISING DANTROLENE OR PHARMACEUTICALLY ACCEPTABLE SALTS THEREOF 
 

  

(51) International classification  

:A61K0031417800, 

A61K0009200000, 

A61K0047400000, 
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(32) Priority Date  :NA 
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   1)KAMBLE, Pravin Vi las 
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Karad, Vidyanagar, Karad. Dist: Satara, Maharashtra, India-

415124 Maharashtra India 

   2)SAYYED, Fahim 
(72)Name of Inventor : 

   1)KAMBLE, Pravin Vilas  

   2)SAYYED, Fahim 
 

(57) Abstract : 

The present invention relates to the improved processfor preoaring immediate release pharmaceutical composition comprising 

Dantrolene or pharmaceutically acceptable salts thereof. The present invention further relates to the improved process for preparing 

immediate release pharmaceutical composition comprises spherical agglomerates of Dantrolene or pharmaceutically acceptable salts 

thereof. 
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(54) Title of the invention : IMMEDIATE RELEASE PHARMACEUTICAL COMPOSITION COMPRISING DANTROLENE OR 

PHARMACEUTICALLY ACCEPTABLE SALTS THEREOF 
 

  

(51) International classification  

:A61K0009200000, 

A61K0031417800, 

A61K0031416600, 

A61K0009160000, 
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(31) Priority Document No  :NA 
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(71)Name of Applicant :  

   1)SAYYED, Fahim 
      Address of Applicant :Government college of Pharmacy 

Karad, Vidyanagar, Karad. Dist:Satara, Maharashtra, India-

415124 Maharashtra India 

   2)KAMBLE, Pravin Vilas  
(72)Name of Inventor : 

   1)KAMBLE, Pravin Vilas  

   2)SAYYED, Fahim 
 

(57) Abstract : 

The present invention relates to immediate release pharmaceutical composition comprising Dantrolene or pharmaceutically acceptable 

salts thereof. The immediate release pharmaceutical composition comprises spherical agglomerates of Dantrolene or pharmaceutically 

acceptable salts thereof. The immediate release pharmaceutical composition is in the form of tablet dosage form. 
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(54) Title of the invention : A SURGE ARRESTER PROTECTION SYSTEM 
 

  

(51) International classification  
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   1)Satadal Dash 

   2)Sandeep Dhar 

   3)P Kirushnaraj  

   4)Brendan Normoyle 
 

(57) Abstract : 

ABSTRACT The present invention provides a surge arrester protection system (20) that includes a surge arrester (12), a first electrode 

(14) attached to the line side of the surge arrester, a second electrode (16) attached to the ground side of the surge arrester and two 

caps (18) to contain the first and the second electrode mounted on the live and ground ends respectively of the surge arrester (12). 

FIG. 3  
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(54) Title of the invention : A HIGH-POWER DENSITY SODIUM-ION BATTERY 
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   7)PUTHHUSSERI,DHANYA  
 

(57) Abstract : 

The present invention discloses a high-power density and long cycle life Sodium-ion battery system and method for designing the 

same. The present invention further relates to method for formation of a Solid Electrolyte Interface Layer (SEI) on the surface of the 

anode electrode to prevent the irreversible loss of the capacity of the counter electrode.  
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(72)Name of Inventor : 

   1)Isha Pathak 

   2)Ashfaque Ansari 
 

(57) Abstract : 

The problem to be solved is to provide an efficient safety system to ensure that the engine remains at halt position during refueling of 

the vehicle to avoid fire or any such accidents, and the problem is solved in the present invention by a vehicle safety system that 

comprises of an ECU (ECU) which receives a signal (2) from the switch (20) when the fuel door (10) is open and halts the engine 

once the activation of the switch (20) is confirmed by the body control module (50), which is wire connected with the switch (20), 

thereby ensuring that the signal is not a faulty signal. 
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   4)DR. SHIO SEWAK MISHRA  
 

(57) Abstract : 

The present invention relates to a process for the preparation of 2-Methyl sulphonyl phenothiazine compound of structural formula (I) 

which is intermediate of Metopimazine compound of structural formula (II). 
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(72)Name of Inventor : 

   1)ROY, SAIKAT  

   2)BANERJEE, GAUTAM  
 

(57) Abstract : 

A granular composition is disclosed. Said granular composition comprises: - from about 0.1 to 15 percent by weight of fenugreek 

extract; - from about 85 to 99.9 percent by weight of fructo-oligosaccharide; wherein fenugreek extract is homogenously dispersed in 

fructo-oligosaccharide such that the taste of fenugreek extract is at least partially masked by fructo-oligosaccharide. Fig. 2 
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   1)DESAI, Sanjay Jagdish 

   2)TADIKONDA, V. Prat ap 

   3)RUPAPARA, Mahesh Laljibhai 
 

(57) Abstract : 

ABSTRACT PROCESS FOR PREPARATION OF POLYMORPHIC FORMS OF ALBENDAZOLE• The present invention relates 

to a process for the preparation of stable form of albendazole, the process comprises (a) reacting 4-propylthio-o-phenylenediamine 

hydrochloride of Formula (III) with Sodium methyl cyanocarbamate of Formula (II) in the presence of an acid to obtain albendazole; 

and (b) treating albendazole in one or more of ketones selected from methyl ethyl ketone and acetone, polar aprotic solvent selected 

from dimethylformamide, dimethylacetamide, and N-methylpyrrolidone or mixture thereof with alcohols selected from methanol, 

ethanol, and isopropanol.  

  

No. of Pages : 20 No. of Claims : 10 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    38256 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201921007950 A 

(19) INDIA  

(22) Date of filing of Application :28/02/2019 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : DIOXANE SOLVATE OF PROTHIOCONAZOLE AND PROCESS FOR PREPARATION THEREOF 
 

  

(51) International classification  

:C07D0301000000, 

C09K0019340000, 

A01N0043653000, 

C07C0067080000, 

C07B0053000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HIKAL LIMITED  
      Address of Applicant :3A, International Biotech Park, 

Hinjewadi, Pune Maharashtra India 411 057 Maharashtra India 

(72)Name of Inventor : 

   1)Sudhir Nambiar 

   2)Santosh Kumar Ghosh 

   3)Suresh Doke 

   4)Lakonda Nagaprasada Rao 

   5)Sudhir Mittapalli  

   6)Vinayak Shirishkumar Lambate 

   7)Dnyaneshwar Sambhajirao Nipunge 
 

(57) Abstract : 

ABSTRACT DIOXANE SOLVATE OF PROTHIOCONAZOLE AND PROCESS FOR PREPARATION THEREOF The present 

invention relates to a stable crystalline dioxane solvate of prothioconazole formula (I) and process for preparation thereof. The present 

invention also relates to crystalline 1,4-dioxane solvate of prothioconazole (II) and process for preparation thereof. (I) (II)  
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(57) Abstract : 

ABSTRACT MULTI-LABEL PLACEMENT FOR AUGMENTED AND VIRTUAL REALITY AND VIDEO ANNOTATIONS 

Typically when labels are randomly fused into a video, it results in occlusion of main subjects in every video frames. Further, random 

placement of labels corresponding to multiple objects in the frame may confuse the user as he/she may struggle to identify label 

corresponding to each object. Disclosed herein are a method and system for identifying optimum location for label placement in a 

video. For a given video, the system generates a plurality of object-label pairs, and also a saliency map. The object-label pairs and the 

saliency map are processed by the system to identify the optimum location for placing each label such that at the optimum location 

conditions related to occlusion, closeness to object, intersection between connectors, and diagonal heuristic and central bias are 

satisfied.  <<To be published with FIG.2> 
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The present invention relates to a dry rewettable spread composition comprises a mixture of psyllium and varied algal biomass. The 

composition is healthy and easy to prepare and can be consumed as spreads, jams, inserts, and that which eliminates the use of pectin 

and added sugars in spreads.  
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ABSTRACT Present disclosure relates to a method and a system for avoiding collision of a vehicle. The method may be performed by 

an autonomous safe stop unit (ASSU). The method comprises of determining, a plurality of travel paths for the vehicle, upon detection 

of one or more objects in a predicted colliding path of the vehicle, by the ASSU. Further, the ASSU is configured to generate an alert 

signal to a user, when a distance between the vehicle and the one or more objects is within a first defined distance. The ASSU 

determines a user response towards the alert signal and when the user response remains unchanged, is configured to perform 

selectively at least one of, navigating the vehicle and regulating speed of the vehicle, based distance between the vehicle and the one 

or more objects. The ASSU, therefore, avoids collision of the vehicle with the one or more objects. Figure 1 is the reference figure. 
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The invention relates to a topical gel pharmaceutical composition of amorolfine or pharmaceutically acceptable salts thereof, and 

methods of using such composition in treating fungal infections of nails and/or skin by topically administering such composition, and 

a method of preparing such composition. The invention specifically relates to a topical gel pharmaceutical composition of amorolfine 

hydrochloride for the treatment of nail onychomycosis and fungal infection of the skin. 
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The invention relates to topical pharmaceutical composition of luliconazole and/or a salt thereof, and methods of using such 

composition for the treatment or prevention of fungal skin infections such as tinea pedis, tinea cruris, tinea corporis, and a method of 

preparing such composition. The invention specifically relates to a topical gel pharmaceutical composition of luliconazole for the 

treatment or prevention of fungal skin infections. 
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ABSTRACT A SYSTEM AND METHOD FOR UNIFIED VIEWERSHIP AND ANALYSIS DATA ON A VISUALISATION 

PLATFORM A system for unified viewership and analysis data, of a video file, on a visualisation platform, comprising:a manual 

input mechanismto enter manual text inputs per video file, per split video / constituent split file;a video file analyserand a tagger to 

analyse stored video files to provide a first and second set of tags to said first and second video;a video file splitter to split said first 

video file into pre-defined first constituents and said second video file into pre-defined second constituents;a first insight determinator 

to provide a first insight marker (SOD);a second insight determinator to provide a second insightmarker (SOV);a third insight 

determinator to provide a third insightmarker;an analysis engine analysing said first insight marker, said second insight marker, and 

said third insight marker; to form a minute-level impression marker; anda unified teleview snapshot platform. Figure 2  
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